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'CENTRAL ADMINISTRATIVE TRIBUNAL ::GUWAHATI BENCH.

0O.A. No 31 of 2004.

DATE OF DECISION:06.06.2005
Sri Ajay Kumar Pandey : ’ APPLICANT(S)
Mr.M.Chanda - ADVOCATE FOR THE
APPLICANT(S)
-VERSUS - '
U.QI & Ors. - ~ RESPONDENT(S) -~
Ms. UDas, Add.C.GS.C: ADVOCATE FOR THE
- | RESPONDENT(S)
THE HON’BLE MR JUSTICE G. SIVARAJAN, VICE CHAIRMAN. .

THE HON’BLE MR. K.V PRAHLADAN, ADMINISTRATIVE MEMBER. ,

1. Whether Reporters of local papers may be allowed to see the judgment? _
2. To be referred to the Reporter or not ? _ W
3. Whether their Lordships wish to see the fair copy of the judgment? v |

4. W_hét;her the jﬁdgment is to be circulated to the other Benches?

Judgment delivered by Hon’ble Vice-Chairman. | | W

{‘\



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
| ~ Original Application No. 31 of 2004.
Date of Ordel;: ;I’i}is;.‘the 06 th .Day‘ofjune, 2005.
- HON'BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN .
HON’BLE MR.K. V. PRAHLADAN, ADMIN ISTRATIVE MEMBER.
Sri Ajay Kumar Pandey
S/o Sri Sitaram Pandey

HT/0090 Hindi Teacher
3rd Assam Rifles

Cl/o 99 APO. : - ~ .. . Applicant.

By Advocates S/Shri M.Chanda, G.N.Chakraborty, S.Choudhury &

. S.Nath.

- Versus -

1.  The Union of India
Represented by the Secretary ’
to the Government of India
Ministry of Home Affairs
New Delhi.

2. The Direétbr General of Assam Rifles
: Shillong - 793 011
Meghalaya.

3.  The Secretary to the Govt. of India
Ministry of Finance
New Delhi.

4. The Commandant
6, Assam Rifles
Clo 99 APO.

5.  The Commandant
3(NH) Bn Assam Rifles
Clo 99 APO. ' ... Respondents.

- By Ms. Usha Das, Addl. CGS.C.

ORDER (ORAL)
SIVARAJAN, . (V.C.) : | |

The applicant was originally appointed as Hindi Teacher |

(Graduate) in the pay scale of Rs.1200-2040/- on 17.8.1989 and he

was posted as such at Mizoram under 6 Assam Rifles. The applicant is



presentljr working at Zunhe Boto under 3 Assam Rifles. According to
the applicant, since he was appointéd as Hindi Teacher (Graduate) in
the year 1989 he is entitled to the scale of pay of Rs.330-10-380-EB-
12—500—EB-25-56()/— initially and on the basis of revision of scéle’s. of

pay based on Pay Commission’s report approved by the Government

the revised scale corresponding to this scale of pay to be given to the
appiicaﬁt. According to the applicant, instead of scale of 'pay of
Rs.1200-2040/- he shcuid have been placed in the scale of pay of Rs.
1400-2600/- corresponding to the pre-revised scale of pay of Rs.330-
560/- and as a result of 4th Pay Commission accepted by the Centr al

Government the scale of pay should have been enhanced to Rs. 5000-

8000/- and later as a result of the 5th Pay Commission Report and l;he .

Government order dated 3.8.2001 (Annexure-II) his pay should have

been revised to Rs.5500-9000/- with retrospectivé effect i.e. on

1.1.1996.

2.  The applicant 'hés filed this O.A. seeking for a declaration that
he is entitled to get the pay scale of Rs. 1400 2000/ from the date of
his mlnal appointment j.e. 17.8. 1989 and further revised scale of pay
of Rs.5500-9000— w.e.f. 1.1.1996. The applicant seeks for a dlrect:lon
to the respondénts to grant ;he aforesaid pay scales from the
aféresaid da}:es including arrears and thereafter consider his case for
grant to nﬂ?/){jf/t higher scale of pay of Rs.6500-10500/- w.e.f. 17.8.2001
i.e. on which \the applicant had completed 12 years of éervice in

accordance with the provisions of Assured Career Progression (ACP)

Scheme.

3. The respdndents have filed their written statement. It is stated

in Paragraph 5 of the said written statement that with regard to

lby/

>



Paragraph 4.4. of the application that according to the 4th Pay
Commission recommendation the following categories of teachers pay
scales were revised in the schools of Central Government; (a) Primary
Teachers - 1200-2040/-; (b) Trained Graduate Teachers — 1400-2600/-
and (¢} Post Graduate Teachers - (Not applicable). It is further stated
that on similar lines Assam Rifles Teachers were also granted revised

pay scales; Junior Teachers who fulfills the qualification criteria were

‘granted Primary Teacher’s scale and Senior Teachers who fulfills the

criteria were granted Trained Graduate Teacher’s scale and as Hindi
Teachers pay scales were not equated with any of the pay scales of
Primary Teacher and Trained Graduate Teacher, Hindi Teacher’s
trained were granted Senior Teacher’s scale of Rs. 1400-2600/- and
Hindi Teacher’s untrained (without B.Ed) were gsrénted normal
replacement scale of Rs.1200-2040/- as the pay scales of Hindi
Teachers of Rs.290-560/- and Rs.330-560/- (pre-révised) were merged
into Rs.1200-2040/-; thefefore with effect from 1986 Hindi Teachers
both Graduate (untrained) and under graduate were eligible for the
pay scale of Rs.1200-2600/-. It is further stated that only Hindi
Teachers trained (B.Ed) were granted the higher pay scale of Rs.1400-
2600/- as per part B of First Schedule of 4th CPC report item 5 and
hence the applicant who is a graduate is not entitled to the pay scale
of Rs.1400-2600/- at the time of appointment and that he is entitled to
the pay scale of Rs.1200-2040/-. It is further stated that the applicant
having joined service as untrained Hindi Teacher was eligible for the
pay scale of Rs.1200-2040/- only which was correctly given to him and
that only trained teachers possessing B.Ed degree were given
Rs.1400-2600/- pay scale and further there is no ‘provision for

promotion of Hindi Teacher to Senior Teacher since both the posts are

M



4
entirely separate categories of posts. It is also stated that after 5th

Pay Commission recommendation he was entitled to Rs.4000-6000/-

(revised) pay scale and subsequently his pay scale was further revised

to Rs.4500—7000/- pay scale. The applicant thus though a graduate

Hindi Teacher since he was not in the péy scale of Rs.5000—8000/§ he
cannot be granted the revised scale of Rs.5500-9000/- and that in
'colmpliance of Government of India orders all the Hi'ndi Teachers who
were drawing the _pay scale of Rs.5000-8000/- were granted the
reviséd' scale of pay of Rs. 5500-9000[-. However, it is stated that only
the personnel who were drawing the pay scale of Rs.5000-8000/- were
given the scale of Rs.5500-8000/-. There is a further statement that’

the respondents have duly considered representations received and

all the eligible personnel have been granted the pay scale of Rs.5500-

9000/—.' Presently there are only two categories of Hindi Teacher,

Graduate and und'ergraduate and new entrants are being appointed

~as such, it is stated. In Paragraph 17 of the written statement it is

stated that énly those Hindi Teachers who were trained ‘énd holding
B.Ed degree were given pay scale of RS.SOOO-QOOOI- and subsequ_ently
the revised pay scale of Rs.5500-9000/-. In Paragraph 19 of the

written statement it is further s;teted as follows:- .

- “19. That with regard to statements made in Para 5.5 to
5.9 of the application, the respondents beg that the
accordingly to the 4™ pay commission recommendation,
applicant was entitled the pay scale of Rs.1200-2040/-
(pre-revised) which was revised to Rs.4000-6000/- and
subsequently to Rs.4500-7000/-. Though the applicant is a
graduate Hindi Teacher but not in the existing scale of
Rs.1400-2600/- in the 4™ pay commission he cannot be
granted the revised scale of Rs.5500-8000/- without the
approval of Ministry of Home Affairs. A fresh case is being
taken up with Ministry of Home Affairs to grant the scale
of similarly affected teachers. Only on confirmation from
Ministry of Home Affairs the scale of 5500-9000/- can be
given to the applicant. If Ministry of Home Affairs



approves the pay scale of Rs.5500-0000/- then applicant
will be further given the ACP Scheme accordingly.”

4. We have heard Mr. M. Chanda, learned counsel for the
applicant and Ms. U. Das, learned Ad(-ﬂ.C.GFS.C. appearing for the
respondents. Mr. Chanda took us to the Rules regarding appointment
to the post 6f Hindi Teachers i.e. Rules - ‘Assam Rifles Teaching Staff

Recruitment Rules, 1980’ and submitted that the qualifications

~prescribed for appointment for Hindi Teachers are contained in the

Schedule thereto (Annexure -A to the Rejoinder). Counsel submitted
that the scale of pay of Hindi Teacher was Rs.330-560/- for éraduarte
and Rs.290-560/- for undergraduate. Counsél also pointed out that
B.Ed degree was not a qualiﬁcation- prescribed in the case of Hindi
Teacher whereas training qualiﬁcation- was required only to Senior

Teacher and Junior Teacher. Counsel also took us to an order dated

'8.6.2001 (Annexure-II) which deals with revision of pay scales of

Teaching Staff in Assam Riﬁes to show tha»t the existing scale of pay of
Junior Teacher i.e. 4000-6000/- has heen revised to Rs.4500-7000/-

and in the case of Senior Teacher the existing scale of Rs.5000-8000/-

" has been revised to Rs.5500-9000/- but in Pixe case of Hindi Teacher

Gfaduate his scale of' pay initially under the Recruitment Rules was
higher than that of Senior Teacher and Junior Teacher and no specific
order of revision for scale of pay of Hindi Teacher Graduate was
made. Counsel also submitted that the applicant had made
representatiohs (Annexure-3 Series) which were returned to the
applicant by communication dated 26.2.2001 by the 4th respondent
stating that the case of pay scaievcf Teaching Staff has already be.en
taken up with the Ministry vide DGAR letter dated 10.11.2000 and the
same will be under consideration and the applicant’s case can be

reviewed only after clarification is received from Ministry of Home

bot/
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" Affairs. Counsel in short submits that there is no specific grading of

Hindi Teacher Graduates and Hindi Teacher undergraduates in the
Recruitment Rules and that there is no further requirement for
training qaalificétian for appointment to the post of Hindi Teacher.

Counsel also took us to a decision of this Tribunal dated 15.12.2000

'passed in 0.A.13 of 1999 in the case of similarly situated employee

and submitted that the respondents were directed to give the scale of
.Rs.SSOO-QOOO/- with other consequential benefits. Counseli submits
that since the case of the applicant is similar to applicant in the
aforesaid case the same reliefs must 'be granted to the applicant also.
Counsel further took us to the advertisement made by the
respondents for the post of Hindi Teacher .(Annexure-B to the'

Rejoinder) in support.

5  Ms. U. Das, learned Addl. C.G5.C. appearing for the

respondents submits that the respondents have clearly stated while
refurning the representations to the applicant that the matter
regarding granting higher scale of pday of Rs.5500-8000/- has been
referred to the Ministry and a clarification is awaited. Counsel also
took us to the specific statement made in that behalf.in Paragraph 19
which we have already extracted. Counsel accordingly submits that
the matter may be reiegated to the respondents for taking a

appropriate decision in the matter.

8. We have considered the rival submissions. We would at the

outset note that admittedly the applicant is a Hindi Teacher Graduate.
We said ‘admittedly’ because it is stated so in the written statement.
The only reason for not granting revised higher pay scale of Rs.1400-

2600/- and Rs.5500-8000/- is that the applicant has been holding pre-

toy,
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‘revised scale of Rs.1200-2040/-. We have also noticed that as per the

Rules regarding the appointment of Teaching Staff in the Assam 'Riﬂes
which is annexed as Annexure-A to the Rejoinder, to which we have
already referred to, there is no specific grading as Hindi Teacher
Graduates and Hindi Teacher undergraduates in the sense that the'
post is on}ly‘ that of Hindi Teacher. Of course, different scales are
provided in the case of Hindi Teacher Graduates and Hindi Teacher
undergraduates. Holding B.Ed degree is not a requirement under
these Rules. However, we have noted that the respondents in their
written statement had stated that as pei; Ath Pay Commission report

both the posts of Hindi Teacher .Graduate and Hindi Teacher |
undergraduate had been merged and one common payAscale has been
fixed for both posts i.e. Rs.1200-2040/-. We have already adverted to
the various documents relied by the counsel for the applicant. We do
not have all the required service particulars 6f the applicant hefore
us. In such cir;'cumsbances, we are not in a position to finally
adjudicate the question as to whether it is due to an anomaly that the
éppiicant has not been given the pay scale of R$.1400~2600/- and

Rs.5500-8000/- or it is by mistake. It would appear from the written

 statement filed by the respondents that different posts were available

in the Assam Rifles such a Primary School Teacher ete. and training

- B.Ed qualification is also stated to be a requirement for which no

details have been furnished before u§ other thén the bald averments
made in the written statement. However, it would appear that the
respondents had admitted it is due to the anomaly ar;d that it is due to
said anomaly such similarly situated employees have not been gran béd

the pay scale of Rs.1400-2600/- and subsequently Rs.5500-9000/- and

the same is under consideration by the concerned Ministry.

o
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7. In these circumstances, we direct the respondents to consider
the case nf the applicant for granting revised scale of Rs.1400-2600/-
with effeét from August, 1989 and further revised pay scale of
Rs.5500-9000/- with effect from 1.1.1996 and to take a decision
thereon as expeditiously as possible at any rate within a period of four
months from the date of receipt of this order. Needless to say, the
Ministry or the concerned respondents have to consider the case of
tbe appiiéant with ‘reference to all the materials placed by the
applicant and referred to in this order. We note that the case of the

Teaching Staff has been pending before the Ministry since 2006 and
the respondents are taking the stand that the applicant’s can be
reviewed only after clarification is received from the Ministry of Home
Affairs. If no _‘c}ariﬁcatio'n is received from the Ministry of Home
Affairs even after 4 years the concerned respondents will bring this
order to the Government immediétely and request fér expeciiting the
clarification to comply with. the direction issued in this order. The
applicant and l;he respondents will place a copy of this order to the
Government and to the concerned respondent within two weeks for

comp,liahce._
_The Original Application is disposed of as ahove.
( ll.V.PRAHLADAN y { G.SIVARAJAN )
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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“IN THE CENTRAT ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI

O.A No. 2\ /2004

Sri Ajay Kumar Paﬁdey.

Applicant
-Versus- : :

Union of India & Others
... Respondents.

Lists of dates and synopsis of the case

Svnopsis of particulars in the application

.1989- The applicant was initially appointed as Hindi Teacher (Graduate) in the

pay scale of Rs. 1200-2040/- and posted at Mizoram under 6 Assam
Rifies. After some subsequent transfers he is now working at Zunhe Boto
under 3 Assam Ruifles. | |

As per 4" Central Pay Commission’s (CPC) recommendation, the
scale of Sr. Teacher (trained) is Rs.1400-2600/-. As such thé applicant 1s
entitled to the scale of Rs.1400-2600/- and not 1200-2040/- since the
Hindi Tcacher (Graduatc) is cquivalent to Sr. Tcacher (Traincd) in Assam
Rifles according to the Assam Rifles Teaching Stall Recruilment
Rules, 1980. Hence the applicant ought. to have been given the scale of
Rs.1400-2600/- at the time of his appointment but he was wrongly placed
in the scale of Rs.1200-2040/-. |

.1996- Following the recommendations of the 5% CPC, the Assam Rifles granted

the pay scale of Rs.5000-8000/-to its Sr. Teacher/Hindi Teacher
(Graduate). But the applicant was placed in the scale of Rs.4300-7000/-

which is the corresponding revised scale of Rs. 1200-2040/-

fgtomarfody
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ﬁ}?n(h 2001- The Assam Rifles further rovised the scale of its tcachers and the scalc of
' ‘

" Hindi Teacher (Graduate) was enhanced from Rs.5000-8000/-to Rs.5500-
"[ V' 9000/-. But the applicant still remained in the scale of Rs.4500-7000/-
| \ whereas some of his batch mates, who were similarly situated, were given

 the scale of Rs.5500-9000/- w.e.f01.01.1996. (Annexure-TIT Series)

1M).D'i9.2’.()02- Applicant submitted representation praying for grant of scale of Rs.5500-

i 9000/~ to him. He also submitted his carlier application on 14.02.01 but
with no effect and both the applications were returned unactioned. |
‘ | (Annexure-1I Series)
18.07.2003- Applicant submitied another application but with no response.

Applicant is still continuing in the scale of Rs.4500-7000/- which
) " is the scale of Hindi Teacher (undergraduate) whereas the applicant is a
a graduate 1lindi Teacher, whose scale is Rs.5500-9000/-

. (Annexure-TII Series)

| Hence this application before the Hon’ble Tribunal.

i | " PRAYERS

Reliefs sought for:

Under the facts and circumstances of the case as stated in the application,
| the applicant most humbly and respectfully prays that Your Lordships be pleased
|1 \

to grant the following reliefs: -

iB'lj]; That it may be declared that the applicant. is .entitled to get the pay scales of ?
' Rs.1400-2600/-from the date of his initial appointment 1e.17.08.1989 and further ;

o —_—:
L]

' sevised scale of Rs.5500-9000/-w.e.f 01.01. 1996.

‘8211 That the respondents be directed to grant the applicant the pay scales as sought
\ . under para 8.1 above refixing his pay accordingly from the initial stage with all
consequential service benefits including arrsars etc. and thereafter consider his
éése for grant of next higher scale of Rs.6500-10,500/-w.e.f 17.08.2001 ie. the

day on which the applicant completed his 12 years service in accordance with the




9.1

provisions of the Assurcd Carcer Progression Schemce(ACPS) laid down by the

“ Govt. of India.

Costs of the application.

Any other relief(s) to which the applicant is entitled as the Hon’ble Tribunal may
deem fit and proper.

Interim order praved for.

During pendency of this application, the applicant prays for the following relief: -

That the Hon’ble Tribunal be pleased to direct the respondents that pendency of

| | this application shall not be a bar for the respondents for considering the

representations of the applicant.

{ngﬁ KMMA/ ”/‘\/&j
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

‘ GUWAHATI BENCH: GUWAHATI :

an Application under Section 19 of the Administrative

LT

Tribunals Act, 1985%)

: 0. A. No. al . /2004

B@«:TﬁN’EEN

Aiay Kumar Pandey.

i Sitaram Pandey.
™Y

HT/0090 Hindi Teacher.

3%

S g v

it

99 AP0,
---Applicant

CThe Union of India,

; fMepresented by the Secretary to the

7 Government of Irndia, Ministry of Home affairs.

E New Delhi.

! .

I The Director Genesral of aAssam Rifles,

| Ghillong=793011

k Meghalayva.

| The Secretary to the Govi. of India,

; Ministry of Finance, '
. New Dglhi.

j The Commandant .
|
)

wam Rifles

L/ o- 99 apo.

Tne Commandant

ZINHY Bn assam Rifles,

Do~ 99 AP0,

. - .Respondents.

E 4
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DETAILS OF THE APPLICATION .j

particulars of order(s) against which this application

= g
This application is made nob o against any p"rtl(u]‘P
order but against the discriminatory breatmant macs by

A¢

d

?atmﬁt_th@ applicant in respect of pay
spale, granting him a lowsr seale of pay whereas hilgher
wrale of pay has besen granted to others who are having
the same qualification and doing the same works as that .
af the applicant, and a3 a result of m0ﬁwfikation of
sppropriate scale of pay the app vicant csinocurring

aach and every montbh.

financial los

Jurisdictian'of the Tribunal.

that the subject matter of this

__Q
F
&
(s}
ke
I_J
b
0
o
=
ot
[oN
$7]
g
et
£xr
-3
@
(5

application iz well Withir the jurisdiction of this

Monole Tribunal.

plication 1is

I
-
Feis
4,’:
o
e

The applicant further rderlares that

ribed under section-21

$iled within the limitation pre

of the Aadministrative Tribunals Act, 1985,

Facts of the Case.

+
That the applicant is & flLl’”H af Tndia and as such he

’7

is ntitlad to all the rights, protections  and

| @617 KHWM{



Erd pay commi

privilsges as  guaranteed under the Constitution of

That the applicant was initially appointed as Hindi

3

»

Teacher in the pay scale of Rs. 1200-2040 aﬁd Joinsd on

17.08.1989 at Mizoram under & Assam Rifles. Thereafter

e was posted in sikkim under 17th £
December, 1993 and then he was again gosted back at

Mizoram undar & A SAM Rifles w.e. T ulv 1998.In

9
LL

fpril. 2000, he posted at Zuno Boto

arging of

in march,2002 . However fTollowing the interc
the 3 aAssam Rifles and the 1% Assam Rifles, the
services of the applicant was placed under the 3 Assam

i

kept at the same station i.s. FTunhe Boto

Mh«re e is still continuing.

That 1t stated that pursuant to the recommendations of

- . . - .
“the aiffsrent Central pay Commissions and the approval

ot the Central Goverrnment therecf, the pay structurs of

the Hindi teachers along with other teaching staff

Which were in Torce from time to time were as follows:-

WWW

ist pay commission: 1Hindi Teacher- TE=140/~
M

1i)8r. Teacher - SO-125/~

iiYJunior Tescher- 40~110/-

o~y

Pnd pay commission: 1) Hindl Teacher- 140225/~

ffj
¢4
}-—-1

ion: 1) Hindi Teac
o " j .f.




P

%7

11) 8r. Teachsr- 'SﬁOw%‘O/“
{Graduata)
Sr. Teacher- . 290-560/ -

{Under araduste)

1ii) Junior Teachsr 2&EO-A00 /) -

it is &wid@ﬁt from the above comparison that the

-
O
—h
X
[
o
o}
=
—

Leacher was higher than that of esven the
- . . © e 4. N st -1
Sgrior Teachers dividing the period of 15 & Z N
pay commission and was at par with that of the sr.

N

Taachers \wrudu&t@} during the periocd of 3F DRY

commizaion.

That t e 4th Cantral Pay Commissiorn  while .
recommending the pay scales of different Lﬁt@“DTlm of
rationalized the rnomenclature of thelr

and categorized them into (1) Primary

—4

Srhool Teachers, (11) rained Graduate Teachers, and
C ®

as such oid

Ppat Graduste
ot Sweéifv the pay scals
terms.  Howesver basing on the recommendations of  the r
ﬁth CRC- andg acoeptancs of the Government thersof, the
Directorate General of Assam Rifles derived and adopted
the Central Govt. pay scaleg 1in the central pattern

: of its

3
&1

Gorles

;_r
{z

following pay soales for dlfc&f@HL catbeg

Sry. Teachsr (unﬁr‘lnwdi Ra.,12C00-2040/~

T

Sr. Teacher {Tralned) T Bz, 1400-2600/~

Hindi Tescher (Untrained)= 12002040 -
indi Teacher (Trained) = Rs.l1400-2600/--

Junior Teacher = Rs.1200-2040/~



That the applicant 1s " a Graduate Hindi Teacher.

“aocording to aAssam Rifles Teaching Staff Recruitment

+

Fules, 1980, Hindi Teacher (Graduate) is squivalent to

N e Ny}

the Tralned Graduate Senior Teacher of Assam Rifles. In

W

ﬁh@ Notification “Ubll hed by Govt., of India, Ministry

of Home Affairs under No. I-12015/1/77-Pers 11 datse

.
;_._\
S

~ i

A7.02.1981 also the scales of Sr. Teacher and even non-
graduate Hindl Teacher hnw“ Lean shown as Rs, 330540/~

[ pre-revised). But the applicant being a uradu& & Hindil

—

Teacher is higher in status than the Br. Teacher and
non-graduate Hindl Teacher 1s sauivalsnt to Trained

""" raduate Sr. Teacher only.

{Copy of Notification dated 17.12.1981 is annexed

v

hersto as Annexure-I.)

:

tis clearly @vidagt from the facts stated

j—ie

That
above that the applicant being & graduate Hindi

-

Teacher, is only eguivalent to

r
@
0
&
i
5
2
)
3
=
o
3

{Trained) of fssam Rifles and as such is entitled to

the pay scale of Rs.1400-2600/~ which came into
Torece w.e. T 01.01.1986. Sirce the applicant was
sppolnted as Graduats HMindi Twﬂch‘r wea.f 17.08.1989,

e was entitled to get the pay scale of Rs.1400-2600/-

ok

the time of his initial appointment i.e. w.e.f

17.08.1989,

That unfortunately, the applicant was wrongly given the

—\.)

lower pay scale of Rs.1200-2040/-instesd of L1400~

2600/-at the time of the appointment. The scale of

2



N

1

200-2040/~  was  the. approved scale for Junior
Teachers/Untrained Sr. Teacher and untrained Hindi

Rifles was ot meant for  the

applicant who 1s  equivalent to Trained 8r. Teacher
only.

it iz relevant to mention . here that the Hindi
T@acher is higher in status tham even the Sr. Teacher,
which is evident Trom their pay structures ghowm in
wara 4.3 above. This also gains support from the fact
th%t there ars instances where some Senior Teachers
wEre placed to the grade of Hindi Teascher by way of
promotion in assam Rifles, and to cite examples, the
naes of Shri .%. Rawat, Shri B.C. Singh and Sﬁri L.R,

Thakur are worth mentioning. As such, the lower soals

8

of R, 1200~2040/~ given to the applicant which is meant
even for a Junior Teachgr 1s unjustified aﬁd W ONg
mince bhe applicant ought to have bsen glven th& higher

nitial

[N

secale of Rs.1400-2800/7/- at the time of his

appointment, which he is legitimately entitled to.

That subseguently, Tollowing the recommendations of the
F I A
50 central Pay Commission and the approval of the

Central Government thereof, - as per CCS ROP Ruie, 1997

the fAzsam Rifles revissd the
waee,f 01.01.1998 as under;

1) 8r. Teachsr/Hindli Teacher = Ra ., 5000~8000/ -
{Graduates)
- 1

2Y Junior Teacher/Hindi Teacher = [As.4000- mOOO/W

{Undaer

@@W'W/Mayf



iz evide

Teacher &

s E000~8000/ -

or
@
&
o
3
s
F
ﬁ
=
=3
H

;Tmat tharesafter,

@08l

i
j
ot
T
ot
&

ware revised as

PELIV dated 08,
Ministry of Home
Post

Junior
;S@ﬁi@? Tescher

ACCor

2ifles were also
of Hindi
E.\!DuII.Z”"
[ndis, !

Bost

Hindi Teachsr R

{Graduates )

Hindi Teacher

HUnder Graduate)

| The

above

SO 1996

nod Hindi

1.01.1996.

5007000/~

further

@5

follows

06.

dingly,

Teachers

mentioned

-1

snt . from above that. the scale of Sr.

Teachear 18 which is

SN

wffertive Trom 01.01.1%96 a8 such

and

entitled to the scale of Rs.5000-

But the applicant was wrongly

instead of Rs.5000-8000/~.

the scales Teaching Staff

reviewed by the Govermment.

of Junior and Senior Teachar

vide letter No.II.27013%3/35/99-

2001 susd by the Govt. of India,

Affairs; -
Existing Scale Revised Scale

LA000~6000/ - Ra . 45007000/~

OOO*@OOJ;“ RS, 55009000/~

the scales of Hindl Teachsrs in Assam
raviewed and the corresponding scales

are revised as follows vide

£

dated 03.08.2C00L of

Goyt.

RS, BEO0-9000/ - -

R%.4500-7000/~

revised scales

and both letters d

ated 08.



dated 03.08.2001 were notified

Y, Shillong vide Mo &/VIII-

07.12.2001.

{Copy of the notification

letters dated

are annsxsd

SEries, )

iz clearly svident fro

fespondents themselves as

FKindl Teacher (Graduate)

-S3000/ ~w.a. T Ol

aing palid the scale of

discrepancies ‘l'l'lé'zz*’ﬂ in

since his

given to the

applicant

17.08.1989
to 31.12.1995 R 20
LO1.1998
date Rs

Ol
to till

Tt iz relevant to ment

profassed policy of the Govi.

is rob only antitled to

has become aligible for sven

L5006/~ on

sEry Lo in L& rms of ORRL

Socheme( ACPRS fs such the

J.

0%

M
stated 1n abov
.}'

011996

respect of the i

O=2040/ -
LA500-7000/ -
1on
Lhe scale

Tl

completion

applicant

v the Director Gensral,

/T/S Wol-I111/654 dated

dated 07.12.2001 along

O 06,2001 and dated

¢

hereto as  Annexure-I1

scales notified by

thes

e

oy
i

5 entitled to ths

but the applicant is

Re ., 4500~-7000/~ and the

“Cales

s

avised pay

initial

Revised Scal es
payable to the
applicant

R, 1400~-2600/~

Rz .5500-9000/ -

of the applicant

~Q000/~ but
of
v of
Progression

iz now entitled to

dpyrnat oy



1.8, the

the higher scale of g . 6500-10,500/~- w.e.f 17.08.2001

"¥

)

terms of

That the

wome amnplovess of the same bhatoh of

ware aiven the pay scales

WiBre

That being

§:‘;~ara§;¢ra;ﬁh§5 Lhe rj«{‘*i«’)]lfld?"lt éRDQF‘D&G?"‘I@'L‘e' time and o‘\Cﬁ,aiﬂ S1G

applicant most

,-;\
i

day on which he completed 12 vears service in

the ACPRS

rospectfully begs to state that
the applicant who

of Rs.l1200-2040/- initially

subseauently granted the scale of Rs.5500-9000/-

01.1996 whereas the applicant 1s being oald

i
73

fa  4500-7000/- although he is similarly

and having the sams educational gqualification

@mp ) OVEss

risved  dug  to discrimination of pay

s of the applicant as stated in trhe preceding

- . - .
@aventually submilsted ong reprasaentation Lo the

fFaspondent No. 2 on 02 . 2001 praving for grant of the

reviEsd

Nas

af Rs.S5500-9000/- to him. The same

returned vide one letter No. L0043/ A~2000/0196 dated

m6 0. 2001 with the intimation to the applicant that

the matter

Ministry

The

lving pending for decilsion before the

of Home affairs (MHAT.

applicant thergafber 8 submitted another

representation orn 10.09.2002 to thae Respondent MNo.b

Lray ing

letter NO,II"27Oi3/QMElX 2/988 ds

apprcpril

L5500~

ilate evtloﬁ in

again for grant of revised pay scale of

9000/~. But the applicant was informed vide one

tao 17.09.2002 that

9.:

would be taken after

e
G
o
Lf,
’9

rﬂﬁlﬁu WA Mdyf
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receint of his service book from 15 AR, which 1is

auwalted.

I “inding no response even thersafter the applicant

sertation on 18.07.2003 but

i
jj has submitted another
I

i] with no response till now.

i {Copies of representation dated 14.02.01, dated

DL 09.02 dated 18.07.03% and returning lebtters

5.02.01 and letter dated 17.09.02 are

' snnexed hereto asz annexures—II1I Seriss. )

to submit that the

~

.13 That the applicant further

advertisement

raspondent department hasz published one

! in the Employmant News dated . 15-21 June, 2002 for

| recruitment of some Hindi Teachers along with others

wherein it N3 5 specifled that ke weale of

undergraduate Hindi Teachers 1s OGO/~ and that

®
‘ of Graduate Hindie Teacher is As.53300~-9000/~. This also

L

dences that the applicant who iz a graduate Hirgi

e

Fis

" Gy

H

Tearhar i¢ sntitled to the scale of Rs.5500-9000/-only

1 and not: Rs.4500-7000/-as bsing psaid to him, which is

] for undergraduate Hindi Teschar only.

3
H

{Copy of advertisamant 15  annexed  hereto  asg

Aannexure-IV. )
4.14 That from abowe, it i1s evident that the Graduate Hindi

Teachers evern who are not trained are given the pay

seale  of  Rs.5500-9000/- w.e.T  01.01.1996 but Ehe

apnlicant who is also a graduate ang doing the same

! works, haszs been placed in & lowsr seale O

| 7000/~ thus equating him with that of undergraduate

. | W}MMA Wﬂ%f“



4.14

4.16

4.17

discriming

ratural

That the

¥

conslcderation

~h

woALSE O
have bean

Lhe

ore

slternative,

Tribun
is a Tit
itk and

i

apolicant,

wiged

Turthsr

OL.01.1998
servics
That it is
and every
ropr
SN

o r 1o

Gdministra

this

Teach

ondants

Justioe

cmotional/s

al for protection of his

to

a8

bhenst i

iate

of limitation pre

11

ar/Junior Teacher. Such asctions of the

arbitrary, unjust, unfair, illegal,

5 ArS

tory and violative of the nrincicle of

and doctrine of eqguality.

applicant Lo state Lo non-

of his case Tor grant of revised pay
g E500-9000/-0f araduate Hindi Teacher a&s

situated

paers

granted to other similarly ONE

i1al

r—-

has been incurring financ

1

srvice pro spects. fAs such finding

the applicant approaching this Hon’ble

rights and it

case Tor the Hon'ble to intarfere

orotect the rights ats of the

"""" the  respondents  to  grant  the

14502600/ ~w.s. f 17.08.198% and

BCH16 of Rs  5500-9000/ .,

.

to applicant with all conseguantial

of action

statad bthat bthe causs arises 2ach

for N of

tavour of the applicant, as

the applicant is well within the

seribed undsr Section 21 of the

Tribunals acb, 1985,

Eive

5 made bonafide and Tor

application i

108

B

st
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Grounds for relief(s) with legal provisions.

further revised sca

in  accordance

Fifles and

undergraduastes

and

been granted

resnondaents w.

For that,
the applicant
of the
204G ) - at

B SEG

\,..,"ul'}f

D000/~ w.e

recruitment

@aquivalent to

{Graduate) is

#, Lhe date of his initial

ot R, 1200

which 1

the

d doing the

the
and ha
applicant
tﬁ@

grantsd. tha r@vi:&d scals of

L0101,

cording

rules,

Graduate Hindi Te
LAA4G0-2800/ ~w. e F
appointment and

& of As. SEOO“QQOO/WW @.f 01.01.1996¢

ERAS ted by the Assam

Rg . 4500-7000/ -

Jr. Teachsrs

r“'s
r..

for and

5]

HIESEY

Hindi Te s only.

rsehers

Graduate Teacher who are even untrained
same work as that of the applicant have

e

of Rs.5500-9000/~ by .

Lhe

pay

g. 7T 0L.08.1996.

persons belonglng sams batch of

LG t} same aqualification as that

Who scale of Rs.1200-

WE e
time of WE e
Ra . 5500~

1996,

to the

1980 Hindi eachar

Trained graduate Sr. Teacher in Assam

the applicant being a Hindi Teachear

to the initial scale -of Rs

'&ﬁ Kuwa(j



5.7

558

Y

2600/~ which is the scale adonted for thu Trained 5r.

Teachar

5]

=

For that, the applicant 1is entitled to the scale of
fi1m . 5500-9000/~w.a.f 01.01.1996 in terms of the letter

dated 03.08.2001 of the MHA, Govi. af India(anoexure-11

For that, the recent advertisemsnt nublished by tne
aspondents  In Employment  News dated 15-21 June,
o002 (annexura~IV ) clearly specifies that the scale of

LB5500~9000/ .

{}J
i

Graduate Hindi Teacher 1s
Cl
For that, the applicant has now become wligible fTor
evern the next higher scale of Rs.6500- 10500/ ~w.e.
17.08.2001 i.e. in completion of his 12 vears s@ryice
as laid down in the aAssursed Career Crograession Schems
®
(acPs) framed by the Govt. of Tndia.
¥
Far that the ~oonsideration for aranting tha

2l date

y—i.
‘z;

entitled scale to the applicant from the init
of his appointment and granting him a lowsr aecale Trom
then onwards and esven thereaftsa iw arbitrary., unjust,

illegal, malafide and bad in law.

For that while the appropriate scale of Rs. O=-9000/~
has been granted to other similarly situated beachers,
monmgr&nting of the same to the applicant and plac cing
Fim 11 a lowar BOELS of Rs, 45007000/ - is

discriminatory, wiolative of the orinciples of natural

;ud tmap Ay



40 For that the applicant failed to get

| That the applicant states that he has

| alternative and efficacious

 The applicant . further declares

qlnder the TFacts and circumstances

14

Justice and contrary to the provisions of Article 14

and 16 of the Constitution of Indis.

det Justice in spite

of his several aspproaches to the respondents and even

after submission of series of representations for agrant

of the scale of Rs.5500-9000/~ and as such has besn
incurring great  financial loss and

othaer ssrvice

prospaechs, in sach and svary month.

5,} Details of remedies exhausted.

a5 exhausted all the

renadigs  available to him and  thers iz o obher

remady thanm to file this

| spplication.
l

! Matters not prewiously fTiled or pending with any other
i

that - he  had  not

| oreviously filed any application, Writ Petition or Suit

bafore

: any Court or any other authority or any other

“Bench of the Tribunal regarding the subject matter of

[ this application nor any  such

application, Writ

tiorn or Sult is pending before any of them.

Belief(s) sought for:

gpplicant humbly cravs that Your

—
[$3]
e
[N

ke
&
2
&y
$]

[

&

A%}

i

Hx

(o

Lcase and issue notice to the respondents to show cause

* ' bjap maidadey
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Cwarvice

Ay

a5 the Hon

why the relief(s

shall not be granted

may be

e

[
e
€8
—h
Sl
i

A

That 1t may be «

O

fis nitial appointme
revised scale of Rs. 55

That the respondents

b

vl

1 .
he pay

his pay accordingly

consgquential

ancd thereafter conside

of

higher scale

the day on which the

in accordancs

assured Career

the Govt. of India.

Costs of th

other relief(s) to

ble Trik

and

Cclarwd that

CO-2000/~w.a ., F

SOUGhT
from the

service bensefits including

6E500~10, 500/

applicant

Prograss

which

cunal may deeam

15

S

) osought for in this application

rusal of the records

an pe and

Lhe cause or causes Lhat

grant  the following

cthe applicant is entitled

f Rs.1400-2600/~From the date of

1]

nt 1.e.17.08.1989  and further

i,

01.01.1996&.

directed to applicant

under para 8.1 above refixing

With all

arrears  aelbo.,

rodiis for grant of next

P LT7L0RL2001 1. e
completed his

Wwith the

orovisions, of

Scheme(ACPS) laid down

& application.

the applic

@
3
-
[N
ot
el
&

ant is

and proper.

Interim order praved for.

by maidacdy
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puring pendsncy  of thisz application, the

prays for bthe following relief: -

e Honbhle Tribunal be plessed Lo direct the

P e
TNét

application shall not

H

respondents that pendency of this

hp & bar for the reaspondents  Tor considering the
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I, 8ri Ajay Kumar Pandey, S$/¢ Sri Sitaram Pandey,

aged about 39 Years, working a%IHiﬂdi Teachar in
GEsam Rifles, C/0-99 ap0c, do hereby verify that
mt:t@mﬁnté made 1in Paragraph 1 to 4 and & to 12
true to my knowledge and thosea macle in Paragraph 5
trus to my legal advice and I have nobt suppressed
material fact.

W

and T sign this verification on this the b

Fabruary, 2004.

o sl

o

day of



-

R S W o

- ','._a-t.z_..

e '“W‘nu-«h“ TE — 9~ A e A o "'5.!'
. . 't [ W e n—‘ﬂ
&lui GAZETIEOF INUIA PART. 11 SECliu. 3 akg ¢ s
suc-fﬁclgan “ 1. T ‘
LTS Amfxm%-l
‘GUUaRﬂﬂhﬁl BELTHDIR, BHAAKI SARKIR g
o “MINISTRY O HONE aFPAINS/unxu MAAT RALAY A . ,
. f“'h?;hab GeLHL,; ui :-‘ L N '
015/1/77-Pe¢< Il.,‘&“ﬁ V . Datee Fou 19439 e
. gﬂ}cf“é‘w“}.' ¢ ; : '
ié”?ﬁs”3«.; - K
4 it . R '
;&. ‘INgaxarciuaaof the’ pouorncon?erred by tha provisun “- prticle 3090
‘.x?‘ﬁﬂP constitition tha presidept Jerehy makoe the Pollow.in) rules t
'j*sgu t‘ﬁ’"the Aethed of ‘regruitaent ‘to thae post of tsaching ataeff -
f?rgupuqt zn»the AS'ﬁM‘RifIBB‘UHUOI the ministry of MHiie ~‘.vxrs'namelx
ey s -;"<- (RN £ .u!u.., s HET ) -N "“"' - ',,_);
“'3‘:‘}')\ e . 2"ix )}i?::-‘anf\‘ - Py yard Ch, . . ',\ r~: ;3:-,' , .
of ' xhn ren Ul ney‘bn~00£}od ‘Wa Ansur Rifjec froctuug Staresy, g
f' 0,.Q{2uét&pp¥ hulea 19&3. ﬁ;ﬁ§b . . “ qh“l '“t
zy{ﬁp “B hedd - ccmefﬂntp‘forca cn thp nate of their .utlication -;%
o LR hav aze;ta,drq§pgia.-z o . i )
ot nfa . £ ";5 af pzy: Yhz nunbew 2 po
A= <] 'f&gption andiscelo of puy /att achea hare L2 ho 1'bg‘aa
;5 dg ]Ncnlums §?‘4 F-iha schadulled rnnexed hora tg, )
o il 15 PR ks «
A3 Agcrsitnant’ ieﬂ.limitl zuals z;qq;Lgu atg 3 The method
,’ﬁh,v &mant 2geslimit qualificetionsand 1n otnor ~iiepsi ]
Eaxa; \ utne‘eaid nqatchhall te q899901f19d 11 99w B to 13 o 4.
%Uf!ﬂcﬂ&dﬂle af rorasaid'; o , - . ¢
W~ Be “. ";af* "F’;U:” ‘,:‘:, ““”’ :f' Ve ’;i:?,:‘ - N * ’ . ' -. . : %
ey :la.ﬂﬁalimiﬁa"iﬁiml “0vparsons- : ‘ ' ;

‘“hgﬂho hga*antcrcd ln%tq gr, cintrznted o mappiane widh 2 parson

“3Jhau1ng,a gzonsa.livinn-or vho having 2 spouse living, has ente
wﬂtﬂdaiﬂtJtor contractcd marriage wi*h ary. neroon, ‘a,ll be ¢

’4_;h‘~.' ‘~n~a'1tngnt to ‘env nf tha qaln ’

A 4 ps
-;“\ e r"" " &
ok’ antrsl (mwnrqmenr mrw 3 0

.r@vidc“ Ahot™ tix- xﬁ:ki theit .
ﬁ,tnn.ﬁaurh md?‘cLﬁa is‘pcxligggzlguhndgx_tha,»H““~J‘r
;ﬁpJH14qqe .8, TO SUCH Ip3Tson- .2NG other pazty wu 1 166
*“‘“p* ‘thares.are cthar, grouncs Per so doina pxared

.‘f:&\b&»wt

B
SR LS ST

iy

natiuriod-
-1 eU.A——LJ—--——'—- .

and

‘ny person -
f¢ 3»ope atxon if. this roules, T
¢ y, .‘q'&v..&" e
~P ua* tnvralex . Yherg the centrel Sovernamznt is 0 t'ie operion
NE;éiliuLﬁeqe"nery o:gnxpandiént e tv du it 11y v uiéder for.
3 ;-a‘..amad nauxi*inn,,.relﬁx any of tn:z .wistan o?
eei.,.nao.r %fI.‘g?”’Ot RGP R ’g}: eloss,-‘-atopa vy orY. =s 't" RECI T
3 S e P T g S = : :
NJ?SQQ; g”“gzhahd&%ﬂvxﬁgﬁiz:;I}Q*‘ﬂall affect CCMETEI PP R éequab
yp,urr §:11wifvﬁnc ctﬁb; concessions requires i

& ;k p-vvléad_&ﬁu-—~
and” Diuied tribe.

gsrscns L1_’~g0rd°"3'u th tha“r ~ )
srnpent 7rof tiwe . Lo Sa-thias '

';xquqy ih::aabelonnin§~to»sahaartu#¢rana
5 iﬂaoEnct ssaqi%l‘.:tagn:‘as of

“Ngggastajivsusd "By tne csntxal ﬁov
SR { -

l,p‘ ~% A' b
f

2.1 w:‘ e akis e . ,f, ;
o T S ‘
. . od/ X ¥
- (n L hi/
] . Szpuiy - ooy to the. Go\
i ? . : R O
""? . . : e .
L Tue maneuez e
; BTN "JV A\_AG: -t -ﬂﬁiT“' © o o .
‘ P"Cus ﬂ«ya pury, finc Road Heu Dglni,
;Qg;’l;:3y1§/7/77¢V9rﬁ.71. 4t 17 Scb LEE
Cony fus tn . 3 ,.' .'
i, 0 s . Departaent of personnel aag AR “eu daihi \ YR
f _gq. ”i'nx.- voef bau boglelative Daoy cnent vevw Ui, C
7 de "HThe Direstorcto Usnoysl AResastaifler, Whiila- .. .
. o Tha suly oruinaia Iugiselslive cuaniiien bok veult, i vuilie
e oTha cub erdinata &gqxslativa comuittpg Rajyy S0 bpssatariat .o

TR KOS P b ofos]
TR b 2
",., e \A’?IW

on (6.2 . 2007

N




49 -

1 .
] . e . ' . K4
. ' oo ' .
' \ DAY R (4F] » '
[S3R S ! ] -
t w8 Loaty " .
+ - e e st Voo . ‘
: L et 021 at .
Qed WL o O * H .
. ] T o D a0 K
W b ¥} ! o <
! W e - 2 ) . ’
[ R A [ o
B P o .z . “
[HAE t e S H N . S
3 o G . 5 N
(SN SRR L A 1 1. J 4 *
[ SR PN v [vd 3 - A
RO SRR T N\ ¢ NP TR S | '
MR T R I L Y N R - .
. - G o fe { . - R v badic. Doy (Do .
{ B SO TR & B ol | Lo d t By e 2 [T Se s ) et !
.3 w [ 230 I | e ' e teb e G e 2 C. [
t AR 4L % £ A fr 2 DU ST S I ¢ SRS CRE o i KRN |
Rinainlatte st LR v i s ‘ BOU VDERET S BCc  wen :
t -+ X iy Lo [~R0 T O | 20 B I <RV N 7 B
- TR 2R 8L ST, =t 7 05044 .02 0
t COow ¢ A D LW T Uhe et @ NG LN
M 6 UG Uedll o=t G At e s (706 a0 -
& D0 T e T et RO D
e~ W32 o] [P ] oo'LL B ALE QR
1 €~ UV 4 4 ity Dt DB LAt 7 $e 7 G R D '
el kO T fNard £ S TR DLt O Sty boc
S TS I ST I S T S O IR R T - B T I B TR ST < SN I E RO
2590 (e T LA OIS O e Gt G e {
(I VRRT : . HANO LU e o tesdgm e
Gode 90t L MR P » Qe e L 130 TEad e 1
‘ eV a0 S, feoeel e IR S QU P PN Il e O BUR RN
PR X 2 .. A S EETIVEPIICT S & 4 B S ..&ab.\“w, 1
. J VI £ B u - T T TR Y A S R
TR 4 AT & eyt B v SREAEY i.n..vm .«w» 200 i
<, mn , : v A ' ., R BRI SR T i
' Bladattauteesniiie Bl <t i . U IS I I - {
B t 3 o G Bl T e R 3l w Bral >
‘ 1+ &P C ! WD . L et 3 O . v, - - 4oy e
- N L R A [} D rd = 0~ ;! ¢ E3 4 oL
. A A VA o . RO Y B 2 %
s { ~t b2 1 AT P . N e X O\ P A
! .1.1..\. W oy ANX [ . ‘a-s o . ;.. AL, ur -
R R ! o MO QS " . W I s
. I LIRS R R R v 1D A A M
t Ole Q [ [ [ : QW oy S B E N
. 0.0 t Moo memdS) Q2D B mre Semmeeemsied oo S ‘
oo, -.r!!».ll“(!ll- -y GI-. 20 € 3ea Y -
—” C O . R | r~d . “ u LY \ _< .U.
08 1t 2 .- S S T s . -
' . t e ' [} v : ‘
4 B [N ‘
w. . . LW 1. w4 . -
R . t ~ poid
. p~c T " ' '
‘.9 o] v n , e .
. ' ta Cw [ «. LT
w ' . - [~} [P . .
N 0 L T B ! ' .
. . Mo a o N IR B c €3 P | a._tﬂ“ '
t . ve o el b o i vy B OO o 113} g "ML Wy . .
TR S A EveSad BY T A T - i T
. 1 Y ub N 1 by B B B4 ) N s . * i ) Co
oI O e Vo - s o e L, LY,
, . ...hobxxb!.l ' m,Snw LR R o ,,w £ L] oI o e oW 3 g ,
. M- [} pu e NN 4 3 ) VR o e e 2 . N RO A & FOFA
C TU Rl Cattt e ooy : g e 10 !
? S I ! KX $] C e O e o 18 W e ¢ 4 y i
. .. B PheQ SO 6 DT o LI TICY .. !
: R \ 2 LY T e [ Rt ' ] cne
R < ol S SV R PR IS BN Sy g I N A e I !
T O, B | [ 3 O IR S EGTN Y e 3 AD ¢ [ B M
[ BN LA Bl ) BN & RPLRNNY S SVRNE SRR RO U PV & SR 2 3 B (0 e
§ ¢ ] ot o ¢ o LSO BRC S TR0 N o TR S e ) § )
o] } FAES TR e e g e U WD . , TN W B e H
i Q 1 . LB B RV “: wﬂu ¢ 42 \ D (Y N BERECIE N B R “
U N el 2 o oW Nt MY DY oo L) . NN 8y v .
_xu!u.b.:...&.. ! X el 4 g emipe Ly Y w 51 @ . ; » o ,.J ﬂnw c .
C t ot -~ : . ‘o e & . :
RS it -8 et : . iwﬂim.ks h .,
y . vt ool ow . - ‘ I .
IR r AL e s - . LN % i .M
VO A 6, s e ' -~ s .
! R . ?
R Y I * [N . s :
LI LS I} 3] H
_ N . . .
d ' I oeme 12 Y 1 X § ‘ I
Tosio o ...wg . .... . 4
' TR - R
(S I [ - T
d . [ .n. ol . . ‘ . ) :
' * fed Rl . . ot . . P . .
ﬁ —l«ll!’igu.!‘ 1039 .l\.vrﬁ“ Lt N N, . . . ) i " :
V4o - . L “
u t ' A ‘
1 Q '
(o8 t ¢ bl '
- ’
[ t [ <« . ' L ee v e -1
HEEA) [\ « X . «t - .
i ' < U= .v
| b ™ .
-
s ' = i : .
B I ¢ o
. n [} 1 L ‘
'3 Py - -
. e w 49
! § | I ot . onl
R R o T - ‘. P
DN \ .ao ] -
! 1 IR W 4 | Y [4]
R W B,
. $ % ™ . 13
LS FEIRIASN ' e ' S
_ \\. I ~ - o %) N e .o
L = o - -~ - LA 71
i 1o &7 1 C .- et -
- ,/».e . N e v . et
. s aes - .l.‘\ | M twn . . H ., o Q
IIIJ.‘. o Pmgalwarte * . * YA s A : : J

(93
[




- « -t .
X WS e - B R .
o BAvel Ty 2 ¥ 2 -h“t';l“ ‘-'

"msthod ‘o recruxtmé"n%‘ﬁ In ‘catsiof recruitment 5 lf.ﬁa.ld bartment
}hether by, direct oy Eby aromotion/deputatioq promotiom commit
]
{

R
S

P .

Garvice _ :
.%o consulted . ‘ T

ruztnent )

)

recruitment or” b;'pr'oﬁ tfrygrades; from. vhichy § existsrunati 16318
motisn or bu deputati .oronotion tfr to bs ’:" conpo_sii fon i ?‘z

ol TEV)

e Y PN ", 83 RSO - R
= #7 iTYomor tfr end osruents jasade i 7S : SERSACE IR Pt ,
| - i—-e of tha vacanzies ty : N -; RN {% - ¢ -
; . - 1he filied by vasious ¢ . ’ ) S -

. ﬁ L?thﬂﬂo. . ’ : -

3
--G"""‘-"?""“--0"—-—.-'-.-4—..:-.-..--.-»-44-.--.

G ) X '~ g T - - o en) e we e e e W er es e et e e e =
'—a-.n-o.---o.n—aacn-o'-..-—-—.-—‘-"u-‘-.‘n—-a‘-...‘- - e e e aw eh W e e w wa et an e e e B g
B g c. yee & R 1 Z s ThEe e N s

2 vrs ”3‘_13 flra ot re'ljxtne _Lg%qotgqg 3r be?chgr Chafraens JILAR ‘hﬁ.‘ ] R spnlivanie
ot 5L, hyY nNro SHOLiGH) P "”“' )’I" cee~ulce in . . IS PR . )
: } . TEeUs o : hasinteas IGRJ{any
] « ling uhich direct reciyu  fho qr“de., 3 emberscs 1f’b'1EJQ 53 G A }
.. : HEEIEN '

- Ltrunt - - ) _ J '.-"j SN
T Zalnaoffrs bl

I FRE
to Qo 4 Jat flcu 2ilise

| : o . Fensrtiizqt o
' ' Seoee e . - ﬁ..ﬁaaﬂ Ji?lnﬁ

BRI -,

_‘{e??‘"ﬁ

Ptc"r CARNYL

- - e et v ea o e e ee er e
P

T : ! L. s . .;. ‘. Tl : -t “.

. i . "1:w rrtczsinmat _fo

' i - cas? be ¥ hﬁ‘ulé“ing ﬂafn~ ?r

: : i a:ﬁs ”1v ksx [

fonei e -7- i3
y fﬁ’».}.' A'un ‘}""‘»’1”'&;! T
i gmentsmtoguhn h»arﬂ*
yiad“?.§5§ﬁ-b§;i@pg-

A Ol Sl - DT

SETE

,m

hi

LN “'
* - 51{ - w- *
coin A fy

lmn'(‘

RS oy prateea

= "‘:, -
:$r :‘; = t‘~ Fo S

P - - f‘,{ﬂ.-..'-

LS ARSI AR L Wt a
A TN AT e g

oy o =t

ke -+
dew oL

L 4 t
ML AT: _:._ peld)

: 13’:‘3-' ;“'\l i'kucsl-‘}‘n Pre-

— e - h—— - i —————




- ?Qﬁm— - \)0..4- /

3
) hae Mk g
ALY

1

Tf:;ﬁf{ﬂ‘ 1.i"1 | -‘£;>.é%4z,_72§259€§>(_ '- . /4}{%rzsiAﬂéui“’yrégghzéiz E

4 - ' ' - ’ S ———————
o . ~

i

Tele No : 705076 .+ . Mahanideshalaya Assam aifles * .
. . . HDirectorate,General . :
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4. Further. to this Dte A 3191 dated 26 Sep 2001 and ‘
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RN < ’ ) ' N ) ’ - Ty .
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the sanctioned buugef granL o “assan vifles under head,

o
£

“This i sues wikth the 4ﬁprOle‘Of Ministry of rihqnce.
. Deptt of Zxpenciture vide their Dy. ®o. 70/5/2001-IC y :
dated 31 S, 2001 and Integrated Finance Division of this =~ 7 - . -

taedir Dy. No, 811/rin II/ZOUl datea 08. 6. Lt
L Yours faithfully,. )
S S .
- 54/~ xx XX XX -
' . (Nirmala Dev) . .
" A . Desk Officer. , ,
. : i ' ’ ‘.
e -(4) - Pay & Accounts Cfficer, Assam Rifles, shillong . i
el = ay & Accounts Officer, MiA, S K
ii) J5(P), Mda (for information).
Dlrbccor(PF). MHA: (for 1nrornaulon) A
Director (Pers). Mia, .

Fin. II (MEA). . -
(Vii) LOAR, Mra. -
(Vili)GUdrd File (pr ). - ‘ . | “
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B aln : REVIbION'O ?1Y SCALE CF. TE"CHING STAFF I‘ ASSAM e o]
,‘;r»“f CRIFLis - REGERDING ", . o EET
N ‘; LRI T . . N o -, . hi . ) o . . T ) Tt e Tt >
l utr‘t(;slt’ ' . ".A : ' ) ’ ! ' ‘:.
‘:{:l;»y\‘ n'.. > }]'r’ ..' 5 . . S o~ ) K L e — . “‘
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bk cVﬁ.ﬁ- I n alrcctcd to refer to your letter Ko, A/VII- : R
“unPS/T/dG/VOl III/569 dated-10,11.2000 on the .subject cited - )
v ;T,above ‘and to convey the sancticir of the President to 'the’ ”f !
“'**upgradatlon of pay scale o teachers in sssam Rifles " ﬁ
“ i cwielf l 1. 96 as unger :- S . C
T D . : L : o < , _
' post * - ‘ ‘. -
——— ‘giEgixglug“ugp;g Revised Scale - '
'Junior Teacher ' [s5.4000-6U60/- | Rs. 4500-7000/- .
enior, TedCJer ’ Rs.SOOO«SO;J/m Rs. 5500-9000/~. -, )
- . L A {
3 ' - . M ' l
2~w~ The expeadlturc on . 1lbOJCCUuuL will e met from o
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Dept

S wsam i A . -
. A m& nyide -thedr Dy WO
. Y '7 o et - s
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.Copy
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(1)
(4id)

(4v)
{v)

(vi)

- {vii) LOAR,
- (viii) Guard

C(i41) gs(®@),

to convey the sanction of the vresident toO

the?quradation of jpay scale of Hindi Teachers in Assam ‘
Rifles we.c.f 1.1.96 as under :- s ) :
ég.-;ﬁﬁygggg ‘ L-n;jx,gxisting'3cale .gevised Scale .
L e S e . t o o,
Hindi Teacher © . . 5000=3000/ " . 5500~5000/="" .

(Graduates)

Lindi Teacher . 4000-6000/= R, 4500-7000/= .

(Under Graduate)

will be met from the

Tre expenditure on this aecount ,
under head ngalaries".

Rifles
minisﬁry offFinance.
. 70/5/2001-IC dated
jon of this Ministry -
2001, oot v

This issues with the . apgroval Of
t. Of, Expunditure vide taeir Ly NO
rated Fin.nce Divis
3317 /¥a(1)/20LL dated 27.7

i ' yours faithfully,

8/~ XX R XX
' (iYirmala Dev) - .
Desk Oificer

. -
’

to. = o . ) . o S

Pay&iccounts Officer, Assdl Rifles, shillong.
Pay & hccounts officer, MrA.
A (for infermation). .

Direcuoxr (PF), 1itiA - (£or information).

Director (Pers),
“Fin,II- (MHA) .
WHA :
File (PF.IV)

Mdh .

. 54/~ xx% xx.-xx'

(3 irlna 1la Dev )
Desk COfficer
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The Directorate General — X

- Assam Rifles, A Branch
Shillony, Meghalaya

’

( Through proper channel) ' vy

’ . '

SUB  : [EQR APPROVAL OF HIGHER PAY SCALE OF Re, 5500-90¢0,

Regpected Sirx, -

Most respectfully I beg to submit the following facts for
your kind consideration :- . :
1. That sir, I was appointed as a Hindi Teacher and joined -myk”_
duty on 17th August 1989 at the pay scale of Rs. 1200-3p-1560-4¢- .
2040/ - oo . ] ’ ) obe . 14

’

. \ a
2. The said pay scale was reviesed pay scale of a Junior teacher

for the pre-revised pay scale of Rs 260-400, though the pray scale

of Hindi Teacher was not equivalent to the pay scale of. a Junior
Teacher, rather the pay acale of Hindi Teacher waa_eqqivalent to -
the pay rneale of senior Teacher in accordance.-. with the Assam
Rifles Teaching Staff Recruitment Rules, 198¢. ; ‘

3. Aecording  to the Assam Rifles Teaching Staff Recruitment
Rules 198# published in the Gazette of India Part-II section 3
and sub section-1, the pre-revised pay scale of a Hindi Teacher i+
was  Rs. 330-560,' which was equivalent to the pay scale of a,
Senior Teacher and thus, in the year 1989 when I joined mﬁg dﬁtyﬁh‘
ag a Hindi Teacher,. I should have been paid the revised paysscale
of RB/14¢6-26¢¢,'which'waa then payable to a senior teacher. K

Ll

A

4. After the implimentation of S5th . Central Pay Comﬁission R A
Report, I am getting my pay at the scale of Ra. 4¢080-6000, which e
is the revised general corresponding pay scale of the pre-revised E Yo

pay scale of Rs 1200-2040. Revised scale for pre-revised scale of
1200-2040 is 4500-7000 ° “ .o ; )
5. In view of the facts stated above, I should have been 'paid: -
the pay scale of Ra. 1400-2600 when I joined my duty in thg iyear
1989 and now aftor the implimentation 'of Sth central pay
commisgion repoxt I am entitled to get my pay at the scaleof:Rs.,
5500-9000. ' P ERURENT A1\

6. That it is important to mention here that a letter bearing
No A/VII-PS/T/86 dated 11 May 87 was issued from your honour's
office for implimentation of 4th central pay commission report
which speaks that the category of Hindi teachers does not have
any equivalence in the category of teachers recommended for
higher pay scale was fixed in accordance with the said letter
similar to the pay scale of a-junior teacher but I beg to impress
your honor's attention that the decision taken in that letpéf in
respect of Hindi Teachers was the contraryfoAssam Rifles Teaching
Btaff Recruitment Rules, 198§ and this rule will prevail upon the
said letter dated 11 May .1987. :

. (J , .
S _
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7. That it i#"furthor submitted that according to the said
letter dated 11 May 1987, the category of senior teacher of Assam
Rifleas was preaumed to be equivalent to the trained graduate

teacher and after the implimentation of 4th pay comm1seionA

reportf the revised pay scale of trained graduate was fixed " Rs
1400-2600 in that letter which has been now revised at the rate
of 500p-80008 after the implimentation of 6th central : pay

commission report which is general corresponding scale of pre-:“*-'

serviced acale 1400-2609. Revised acale of trained
graduate teacher ia 554#-9009 and accordingly I am also ent1tled
to get .the said.pay scale of Ra. 55%0-175—9009"‘”_> ﬁ?-

8.  That sir, in addltlon to the aforesaid facts, it Tis aléo"

submitted that charter of ‘duties as prescribed in Appendix-: “C!
for aenior teacher and Hindi teacher { not perform1ng the duties
of H.M} are same and also inview of this fact: the ‘' category of
Hindi teacher can not be by furcated from the category of senior
teacher.. N

9. That, on the basis of the facts stated above I am entitled:
to get the present revised pay scale published separately in part
,"B'  in 5th pay commisaion report Ra. 5500-175-9000 and this is
‘the demand of Justlce.

190. You are therefore requested to considef my  case
sympathetically and be. further pleased to grant or f£ix my  pay

- scale "at the rate of Rs. 55¢¢ -9¢¢0. RAna for thxa, I."shall be-

-

grateful to you sir. ) o

.

. Thanking.you in anticipation

Yours faithfully

{ A K Pandey)
Hindi Teacher
6 Assam Rifles

Dated :l4h Feb 2001
' c/0 99 APO
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R The rommendant -~ - ‘ A N -
L 6 Assom-iifles - e \g
IJ 3"‘ ' c/o 99. 'AP.O‘-_' . . i - ,: :‘. o . l‘
/ Sub 3 PRAYER FOR_APPROVAL OF TIE SFALE OF 500~ . \
Y. o e b e asrmvins iy o ]
; v " (Tirough ja'ré'per chennel ) B - ‘1
8ir, S sl L N H
1, Most humbly and respectfully I beg to state the "'« = .
following few linés for your kind cansideration and favourable .. b
action please, - ! « B 1:‘ |
. . o A {
2, That Sir, I em working as a Hindi Teacher in:Assam'Rifles ‘ i
“ince 17th Aug 1989 After ithe implimentation of § MPC Report, ' . Il
; my pay scalo has been revieed at the scale of k. 4000-6000~and . |
| fixed on 01-01.-:96at BO-L‘}OO/-C . T R I e ","' . ' !
3. Si.r";, ceoi'dmg'to Aésam R11'1'38 Teaching ‘.at'att- Recx:ultmgnt }
_"Rules 1980, Hindi Teacher (graduate) is equivalent to ths ¥ oo Bt

{ raincd greduate Senior Teacher of Assam Rifles. Trained Cradu=- :
, ate senior Teacher ‘mot the revised ascale of &, 5000-8000 from™ " - ,

! 0101-96, Now,president of India has ploaged to upgade the-pa k f

, .+ scalo of Teschers in Assam Rifles vide MHA letter No,I .2701%/'v " j
. S .3435/99—%' IV 'dt 08 Jun 2001 end II,27013/3/35/99-FF. IV at .. - ., |
» . 03 Aug 2001 ,'As per sald latter psy scale-of Hindi Teacher. ... it !
(greduate ) 1a &, 5500-9000. Thus I um  entitled for'this.secle, ‘ i
Lo e A . ' ,-r~" T poon A ."‘,t ‘ B . ‘

.4, ~ .Sir, more than a year has passed away but the hanour BN

office did not impliment the said letter,-when I was posted out RY

' to 15 AR, then my IPS'was prepeared on.the, basis:of. ex: s_t.i_ng-*pa{.#f' "

' " in ths:scale of B 45007000 ignoring my'-educational qualification’|

.. 7 - sir,up to 01-01 ~96 I have completed more.than.six years.of my’-. !
o ' service, so I must get at least two incregment _an-initial.'scale, '

‘ _ Thus,this IPS is wrong in this aspect also. Vhere as'many ‘unit 3% .}

7 1ike 15 ARy 5 ARy 19 AR, ‘31 AR etc has rectifice the pay‘secals - ..

. .of Hindi Teachers (grduate). from 4000~6000 -to 4400-9000 -in t STy

sccardence .with said letter; dt 08 Jun 200070 nF e T ]

" : T Co A - N L PR R
P Sir, latest advertiesment -sent ‘to unit vide LGAR lotter !‘ )

fo. A/V-1/91/Rect/VolrIV/067 ¢t 6th May 2002 also shows the pay- i

. ..scale of Hipdi Teacher (gradunte) ks« 5500~9000,.Then what ‘48 -

. wraong with me_? Why not I em entitled of theiscale ? .Qn';the ' .

; ‘basis of facts stated above, I am-also entitled to gettfresent’ > .

. rovised pay scale of k. 5500-9000. ~ .. . N fi

‘. . . . .,..', i-' . e ., . " e o s ,-.rv._" ’~ ) .;

b 6. . I,therefore, requegt. your honour -tc; ccnaider my case . i
o sympathetically end grant'me the present revised pay scale-of .
Lo By 550059000, . vt oo mo s e T T ke et ';%i

» ... For this act of your kindness I shall ’rbhaig.avéqﬁ'ﬁxfau_.:ﬁj;'ﬂ.;

MO toyou S, . ., cre Xt o NI T ST ", ol

, B R e ',-'r_.“ . Lo l.i..'.' - . .‘l '...‘: N ) k:l’{'

' o Thanding you Sir, ) S - ' ~ "H

g f R I

' Wb . Yours faithfully, &';‘ : o ;

t l \Tl\ , " g _, - v o ) l

Y TV : R (HL=0090 Hindi Teacher ): «

C AR .Dated g ' |0th sep 2002 A K Pendey, 3 AR, €/0.99 APO. '

, Ho, ’ ) M—MIO DGAR (A Branch), Shillong -II- Advance COPYs _ I - f;

Ui 2. € Ascem Kifles, €/0 99 APO \ » ,

‘ SURRE . 15 Asgam-Rifles, /0 99 o ' R

\‘\-'.-», 2. 3 (Nﬂsg Bn Aasam,mx[].ea, t‘/&p 99 APO f1 |

= “_7,1‘_-. . ) /\ o »_'"m_ ~ A ;
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- Directorate General of Assam Rifles
‘A’ Branch
+, Shillong-11: Mcghalaya.

Subject:- Prayer for abrogation of anomaly in my pay scale.

( Through proper channel)
Respected Sir,

1. With profound respect and humble submission, 1 supplicate to pen the following grievances
for your perusal, kind consideration and Judicious action please.

2. That Sir, I was appointed in the post of Hindi teacher and joined duty on 17th August 1989 in
the pay scale of Rs 1200-2040. At the time of my appointment, 1 was graduate. From the very begin-
ning , 1 have been suffering from infliction of injustice on account of my pay scale. I humbly request
your honour to pay kindly attention on the following facts delineated from various angles as to how
the injustice has been thrust upon me.

3. Sir,there are three (3) categories of teachers in Assam Rifles viz (i) Hindi teacher (ii) Senior

-teacher and (iii) Junior teacher. Based on the approval of central government for central pay commis-
sions recommendation, the under mentioned category-wise and period-wise pay-scale were in force.

SNo Pay commission Period Category Pay-scale
1. Ist 01.01.1956 i. Hindi Teacher =~ Rs75-140
' to ii. Senior Teacher ~ Rs 60125
31.12.1965 iii. Junior Teacher ~ Rs 40-110
2. 2nd 01.01.1966  i. Hindi Teacher Rs 140-225
to ii. Senior Teacher Rs 125-200

31.12.1975  iii. Junior Teacher Rs 110-165"

3. 3rd 01.01.1976  i. Hindi Teacher

(gradeate) , Rs 330-560
to® Hindi Teacher

(under graduate) Rs 290-560
31.12.1985  ii. Senior Teacher v
(graduate) Rs 330-560
! ' ' Senior Teacher .
' (under graduate) Rs 290-560 . {

iii Junior Teacher Rs 260-400 :
4. It exphcxtely shows that during the prevalence of 1st and 2nd central pay commission’s pe-
riod, the pay scale of Hindi teacher was higher than the pay-scale of senior teacher, consequently, few
Senior teacher (so far in my knowledge ) e.g-S/T S.S.Rawat, S/T R.C.Singh, S/T L.R Thakur were
promoted to the rank of Hindi teacher: This fact can be corroborated from the gradatlon list of Hindi
teachers.

5. Sir, 1 would like to mention the category-wise strength of teachers a.nd ‘their purpose of
appointment in each battalion for further comparision.
S.No Category Strength Purpose of appointment
1. Hindi Teacher 3( three) Basically to impart education to troops.
( Based on advancement in the field of education, during the-
time of recruitment they happened to be = 1st phase- class-
oo Vpass, 2nd phase - class- VHI pass, at persent class-X pass)
2. Sienior Teacher 1(one) . To impart education to childern. :

3. Junior Teacher 2(two) To impart education to childern.

The total strength of Senior teacher and Junior teachers i.e. 3( three) in each battallon sugests

that they, are for imparting education up to lower-primary level.
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6. It iis further stated that the pay-scale of Hindi teachers and Senior teachers of Assam Rifles,
in corporated in the gazette of India of 1980 ( in its part-II, Section-3 and Sub-section 1) meant as
manual and.recruiment rules for appointment and pay-scales for teachers of Assam Rifles are analo-
gous/ at par. . S

7. This pay-scale of Rs 1400 -2600 for Hindi teachers/ Senior teachers ( operative during 4th
Central pay commission’s period) was derived from the 3rd central pay commmission’s pay-scale of
Rs 330-560 ( for graduate Hindi teachers). , '

8. Thus, in the year 1989, when I joined my duty as Hindi teacher, 1 should hdve been paid the
pay-scale of Rs 1400-2600 which was derived from the pre-revised pay scale of Rs 330-560 meant /
applicablei for graduate Hindi teachers. : '

9. lg is imperative to mention here that a letter bearing No-A/VII-PS/T/86 dated 11th May 1987,
circulated !from your directorate to all units for implmentation of the pay-scales approved by Central
Government on the recommendation of 4th C.P.C; vividly manifests that the category of Hindi teacher
does not Have any equivalence with other categories of teachers. :

10. 1 hfumbly request your honour to pay kindly attention on the matter that the pay-scale given to
me (i.e. 1200-2040) at par with the pay scale of Junior teacher (extracted from3rd C.P.C’s pay scale
of Rs 260:400) is absolutely contradictory to the theme/ version of the content of ibid letter.

11.  Now, after the implementation of 5th C.P.C’s report, the pay scale approved by the ministry
of iome affairs vide their letter No I1.27013/35/99-PF 1V of dated 03 Aug.2001 and the same dittod
and rivete;d by your signal No 3191 of dated 26th Sep.2001 for graduate Hindi teachers of Assam
Rifles, is Rs 5500-9000. : . : -
12.  Iniconformity with the above orders, other units revised the pay- scale of graduate Hindi
teachers serving with them at Rs 5500-9000, Few of them ( so far in my knowledge ) are Mr G.S .
Singh (5 AR.), Mr AB. Singh (17 AR.), Mr PL. Limbu (19 AR.), Mr A. Ram (19 AR)Mr

." R.C.Malakar (31 A.R.) ,Mr R.P. Sunar (5 AR). It is further clarified that the educational qulification

and pre-revised pay-scale of these Hindi teachers are analogous/ congruent to that of mine. .

13. Icame to know from reliable sources that even new appointees in the post of Hindi teachers
( who are graduate) are given the pay scale of Rs 5500-9000. Nevertheless, still, I have been given the
pay scale of Rs 4500-7000.

14. 1 was transferred from 6 AR to 15 A.R. on March 2002, Due to interchange of'the location of
15 AR and 3 AR, at persent, ] am serving with 3 A.§. S

15. It is irony on my part that inspif® of several requests submitted in black and white to 6 AR
and 3 AR| for re-fixation of my pay in the scale of Rs 5500-9000, my case has been rolling.

16.  Viewing from above perspective, you are beseechingly prayed to do needful for abrogation of
anomaly and inconsistency prevailing in my pay-scale from the beginning. ‘

I shall be highly gratified for yo'ur kind and judicious action.

Thanking you Sir in anticipation.

l , : ’
Dated :-18h July 2003. | Yours faithfully,

( HT/ 0090) ca
Hindi Teacher ’
A K Pandey
3AR. -
C/0 99APO.
Copy to 1+
(1)D.G | Advance copy (for early action please) N

(2)D.G.AR-A Branch
(3) Nagaland Range
#@H3IAR B
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L Assam Rifles Middle School

_6 Assam Rifles

’ APPLICATION : RETURNING OF

"1, Ref your letter No 6270/School/2001/001 dated - ,Feb 2001,
N .
2. Application regarding approval of higher pay scale

. submitted by Shri AK pandey, Hindi Teacher is returned_ i -,
“herewith unactioned as detailed case ‘of Pay Scale of -,
teaching staff has already been taken up'witthiniStryuqﬁ
vide DGAR letter No A/VII~PS/1/86/vol-1I/569 dated 10 N
Nov 2000 and same will be under exam/consideration. Case

can only be reviewed once reply/decision recd from MHA.: ),

3. You are requested to info indl accordinly.

. [
. v
v
, !
, .
.
A {
i F
B
\
: i
"
P for Comd! .
” ’ N
o ) - N S wia i “2
Encl : Six RO
0 v e
. g N ¢ LS BRI
© . R R , . i e
S . . ., ’ . ' - &
ELET
¢ 53 ’ L4
. [ ] '
b
.......
RS
'. {
./’
£
~
L
Vs
“
P

—

r——

et c e w— TRz wn s e m— e e

o ——— g



S A e I

L e et

"30-

-

_II.27013/A;21/2092/‘2%< |

Shri A K pPandey -
Hindi Teacher (ME School)
3(NH) Bn Assam Rifles
c/o 99 av0 . . -

APPLICATION FOR FIXATION OF PAY
SFay RS S500-9000 .

3(NH) Bn Assam Rifles
c/o 99 aprO

\'}( Sep 2002

- ——

e
oy T

¢

IN SCALE -~ S

1., Ref your application on the subject dt 10 Sep 2002,

2. As per existing policy initial
Rs. 5500~9000/~ is applicable
‘You have not mentioned your educational qualification in
ur -application is returned - ¢ -]

- your application hence yo
herewith. c "

book. Therefore your serv

completion and: early return,
‘be scrutinized from service
_and appropriate action wil

s
) .
Encl : As above.
L LSK/*,
: iy S

) It is further info you that your TOS o
/S80S to 3 AR was not published/entries made in your service - ..

book on receipt from 15 AR .7w’ ‘
1 be taken, . . . o Gyl 1

. .
. . . ) .

. ! i
°

pay scale of = = coo
to graduaté Hindi Teachers. .. = . i i

i

- ‘ l
R R RPCUNS (T A ‘
to 15 AR and . | w
l

ice book sent to 15 AR for its . S
You edn qualification will® et

Y
*
T Ay

1.

E
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' i

. , -
: ’S S Rawat ) <
[ J . .
: Capt ... .
Adjt -
for Comdt t
o i
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Dlrectorate General Assam. Rifles .

Shillong-11 o
Recrultment of Senlor Teacher, Junior Teacher, Hindl Teacher in Assam
Ritles. Y

1. Applications are lnvlted for fifling up the post of Senlor Teacher, Junior
Teacher and Hindi Teacher in this Department on the following terms and
conditions :- o
f(a) Senlor Teacher

(i) Number of Vacancies - 3:(Three) one for SC, one for ST and one for
General

{il) Qualifications - (i) Degree from reoognised university, (i) Degree in Teach-)/ .

t

St

ors Training, (i) At least 5 years teaching experience. (uv) Proficiency in 1

teaching through Hindi and English medium.

(i) Age - 35 years (relaxable upto § years in case of Govt Servants and
teachers of recognized schools and women candidates).

(tv) Pay - Rs. 5500-175-9000/- pm plus other allowances as admissible trom
time to time.

{b) Junior Teacher
(1) Number of vacancies - 6 (six) One for SC, one for ST, two for OBC and two
for General

(i) Qualifications - (i) intermediate or 10+2 or equivalent exammaﬂon trom a

recognized board of education or University.

(i) Junior Basic Training/Teachers Trainlng Course or equivalent from a
- recognised institute or University. :

(i) Proficlency to teach both in Hindi and English medium.

~(iv) Age - 30 years (relaxable upto 5 years in case of Govt. Servants and
0-\

teachers of recognised schoo! and woman candidate).
(v) Pay - Rsy 4500-125-7000/- pm plus other allowances as admissible from

time to time. ’ -

I3

Hlndl Toacher

{I) Number of vacancies - 10 (Ten) - one for ST, two for SC, four for OBC and
three for General
(i} Qualifications - (i) Pre-University (2 years Course) or equivalent with Hindi

0
.

as one of the subject or with Diploma/Degree with Hind! from recognized Govt ,

institution.
(i) Proficiency in imparting education upto Matric in English. ;
(iil) Age - 25 years (relaxable upto 35 years in case of Govt. servants).

v(iv) Pay - Rs. 4500-125-7000/- pm for undergraduate Hindl Teacher and Rs.

5500-175-3000/- for Graduate Hindi Teacher us other allowances as admis-

Shle from ma to time. .

2. Terms and Conditions :~ |

(a) Place of duty - Selected candidates for the appointment will be required to.
serve any where in India wherever Assam Rifles Units are deployed.

{b) TA/DA - No TA/DA will be paid to the candidates appearing for selection test/
interview, Candidates will have to make their own arrangements for boarding
and lodglng at the place of test/interview.

(c) Last date of application reach this Directorate - 15 July 2002. Applications

received after above date will not be considered.

(d) Age relaxation - Age relaxation will be admissible for SC,-ST and OBC -

candidates as per existing Govt. orders on the subject.
(e) Candidates in Govt. service - Candidates in Govt. Service should submit
thelr application through proper channel. ‘

Procedure for appiication : Candidates are required to apply on the applica-
tion format given below alongwnth attested photocopies of all educational and
professional qualification certificates, Mark Sheets, Caste Certificate (where
necessary) and Demand Draft of Rs. 20/- (Rupees twenty) drawn in favour of
‘DGAR', Shillong-11 and payable at SBI, DGAR Branch, Shillong-11 as appli-
cation fee and self addressed stamped envelops. (Application fees will not be
refundable/adjustablé/transferable). SC/ST candidates are not required to en-

.close the Bank Draft for application fee. Separate applications would be sub-

mitted for each post. Applications should be forwarded to the following address
duly affixed attested pass port size photograph on the application whete space
I8 provided for the purpose.

Directorate General

Assam Rifles

‘A' Branch

Shillong-793011, Meghalaya _ N
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APPLICATION FOR THE POST OF TEACHER . i
Post Applied-for ;T — o, S
Name in full (in block letters) : Passport -
Sex ' ' : |size photograph o
Date of birth in words and figure : : '
Age as on 15 July 2002 (15.7.02) : i
Present postal address for communication : , j
, Permanent Home Address R T N R A
Father's Name & Address o :
Place of birth including PS, District & State
Nationality
. Mother Tongue
Community :- . ,
(a) State your religion . S ;
(b) Are you a member of SC, ST or OBC ' o
(if yes, give particulars supported by attested S
copy of caste certificate as per revised Govt. : -
of India's prescribed format). - o o
13.  Educational qualitication (Attested photo copy
of all certificate and marks sheet should be
i enclosed).
14. Other qualifications
15. Experlence In teaching if any (Attested copy of ,
- certificate to be enclosed) ' <k i
16. Are you in service (Specify Govt./Private) ’
17. . Are you physically handicapped : :
18. ADemand DraftforRs.____  DraftiNg.__ dateq in favour
‘7 of DGAR, Shillong-11 payable at SBI, DGGAR Branch, Shillong-1 is enclosed,
19. | hereby declare that ;- ) . :
.(a) I have carefully read the condition of eligibility advertised and i satisfv these -;
conditions. Ali the statement made in this application: are true {o the bestoimy | '
knowledge and beliet. ° :

CoNonRrLN

onk  and ol
MN~o

T

£

[S 4 .
(b) Original documents/certificates will he produced when calied fos,
Signalure of the applicani |
Dated______ 2002 .
B davp 3119{15)2002

R N 110 64
M oag R IR N R A S I S A I S N ;.
(37 C T SPRRPEN ) o u%
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BEFORE

THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH : GUWAHATI

0.A. No- 31/04

SHRI AK PANDEY | L APPLICANT
\ ' ' ‘ ) .
; VERSUS
UNION OF INDIA & ORS - e RESPONDENTS
IN TME MATTER OF :

Written Statement submitted by the
respondents.

The humble’ respondents beg to submit the parawise wntten

| statement as follows -

-'-Thait with regafd to statements made in Para 1 of the
application, the respondents beg that applicant was granted the

correct pay scale as per Recruitment Rules.

2 That with regard to statements made in Para 2 and 3 of the

' pplication, the respondents beg to offer no comments being matter

1

of record.

| 3. That with regard to sIatements made in Para 4.1 and 4. 2 of
the application, the respondents beg to offer no_oomments being

I matter of record.




I
of |

Qo —-

p
Te

50

wh

|

|

4

That with regard to statements ‘made in Para 4.3 of the
plication, the respondents beg to submit that Hindi Teacher, Junior

acher and Senior Teacher are entirely separate category of posts.

That with regard to statements made in Para 4.4 of the

application, the respondents beg that according to the 4" pay
cé)mmission recommendation, following cétegories of teachers pay

l . : :
scales were revised for the schools of central Government.

(a) Primary Teachers - 1200-2040/-
(b) Trained Graduate Teachers - 1400-2600/-
(c) Post Graduate Teachers - (Not applicable)

On the similar lines Assam Rifles Teachers were also granted

re.\vised pay scales. Junjor Teachers who full fills the qualification

cﬁ}teria were granted Primary Teachers scale and Senior Teachers

o full fill the criteria weré‘ granted Trained Graduate Teacher’s

Scale. As Hindi Teachers pay scales were not equated with any of
th‘d‘e pay scales of Prirharvaeacher and Trained Graduate Teacher,
Hindi Teacher's trained were granted Senior Teacher's scale 1400-

2600/- and Hindi Teacher untrained (without B Ed) were granted

normal replacement scale of 1200-2040/- as the pay scales of Hindi

Tel;achers 290-560/- and 330-560/- (per revised) were merged into

I .
1200-2040/-. Therefore with effect from 1986 Hindi Teachers both

Gr‘iaduate (untrained) and under graduates were paid the pay scales

Pﬁs. 1200-2040/-.




) That with regard to statements made in Para 4.5 and 4.6 of the

I

L s.@:\ﬁ -

Tpplication, the respondents beg to submit that only Hindi Teachers

Trained (B Ed) were given the higher pay scale of Rs.1400-2600/- as -

N o el

er part B of First Schedule of 4" CPC report item 5 . Hence

pplicant who is a graduate is not entitled the pay scale of Rs.1400-

R

2600/- at the time of appointment. And his entitted pay scale of

| Ets.1200-2040/;; was granted to him.

That with regard to statements made in Para 4.7 of the
gﬂ’ipplication, the respondents beg that the applicant having joined-

s‘?ervice as untrained teacher was eligible for the pay scale of

Rs 1200-2040/- only which was correctly given to him. Only trained

| teachers possessing B _Ed degree were given Rs.1400 2600/- pay

sﬁicale. As per RR there is no prOV|S|on for promotion of Hindi

. Tleacher to Senior Teacher since both the post's are entirely separate

| categories of posts.

8. That with regard to statements made in Para 4.8 of the
! application, the respondents beg to submit that since the applicant
Wés entitled Rs.1200-2040/- (Pre revisé’d) pay scale at the time of
_ 51h pay commission recommendation and thereafter he was entitled
| Rs.4000-6000/-_ (revised) pay scale as replacement scale and

sf‘-Jbs‘equently the same scale was further revised to Rs.4500-7000/-

ay scale which was given to the applicant.
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9. That with regard to statements made in Para 4.9 and 4.10 of

| the application, the respondents beg to submit that after the 4" pay

commission recommendation, applrcant was entitled the pay scale of

| /5/1 200-2040/- (pre revised) which was revised to Rs.4000- 6000/-

and subsequently to ,Rs. 4500 7000/-. Though the applicant is a

s

graduate Hindi Teacher but not in the scale of Rs. 5000- 8000 he

ot f_.i

e Sxdrmn i
e - e me—rs P A

¢an not be granted the revised scale of Rs 5500 9000/- It is further

o

| application, the respondents beg to submit that the respondents

[P S

. B B
e — -
i e T GEE

r’iespectfully submitted that in compllance of Govt of India orders all
he Hindi Teachers who were drawing the scale of Rs.5000- 8000

were granted the revised pay scale of Rs. 5500-9000.

10. That with regard to statements made in Para 4.11 of the

pplication, the respondents beg to submit that the only the

ersonnel who were draWrng the scale of Rs. 5000- 8000r were grven

he scale of Rs.5500-9000.

1. That with regard'to statements made in Para 4.12 of the

v

| Have duly considered the representations received and all the
t

eligible personnel has been granted the pay scale of Rs.5500-9000.

2. That with regard to statements made in Para 4.13 of the

application, the respondents beg that as of now there are only two

categories of ‘Hindi_Teacher, graduate and undergraduate and new

o ot e e T JPPETUIIPRSEESS S .

e_fntrants are being appointed as such. It is further submitted that the -

o

C ok
v
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etitioner was not granted the gvraduate scale of Rs."5500-9000 as he

as not drawing the prescribed replaced scale of Rs.5000-8000.

s s »-h—a-;é—,‘_:—a

3. That with regard to statements made in Para 414 of the

agpplication,-the respondents beg to submit that the scale of
i

: Rls 1400-2600/- is not applicable to him with effect from 17-08- 89 and

tﬁe contentlon of the applicant is denled being in correct.

i
{

1’4 That with regard to statements made in Para 4.16 and 4. 17 of

| the application, the respondents beg to offer no comments being

nﬁatter of record.

N 1 ~ That with regard to statements made in Para 5.1 of the

a'opllcatlon the respondenis beg that the scale of Rs.1400-2600/- is

T

: not appllcable to the appllcant with effect from 17- 08-89, It is further

bmitted that the petitioner be|ng not a trained teacher, was entitled

| for the scale of Rs.1200-2040 and Rs.4500-7000 and not as

contended by him.

H@ That with regard to statements made. in Para 5.2 of the
aé@pllcatron the respondents beg to submit that the only those |
%rsonnel who were drawing the rep|aced scale of Rs.5000-8000
W;Lre granted the revised scale of Rs. 5500- 9000 in accordance with

Govt of India orders.

st e —(T)—_——S#-’“_:__

R o Bt~ o
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] ';17 That with regard to statements made in Para 5.3  of the
| [,‘Eappllcation, the respondents beg to submit that only those Hindi
‘ t-teachers who were trained, and holding a B. Ed degree were given
the pay scale of Rs.5000-8000 and subsequently the revised scale of

’RS 5500-9000.

' 18. That with regard to statements made in Para 5.4 of the
‘ %pplitcation,-the respondents beg that only Hindi Teachers Trained (B.
| 1IEd) at the time of joining were given thve higher pay scale of Rs.1400-
%600/- as per part B of First Schedule of 4™ CPC report item 5.
ILIence appticaht who is a graduate is not entitled to the pay scale of

s.1400-2600/- at the time of appointment. He was entitled to the

ti)ay scale of Rs. '1200-2040/-, which was granted to him.

~ 19.  That with regarq to statements made in Para 5.5 to 5.9 of the

R

épplic\:atio.n', the respondents beg that the accordingly to the 4" pay
i éommission recommendation, applicant was entitled the pay scale of
i Rs 1200-2040/- (pre rewsed) which was revised to Rs.4000-6000/-

! énd subsequently to Rs.4500-7000/-. Though the appllcant is a
Lo
raduate H|nd| Teacher but not in the existing scale of Rs.1400-

t EI -
!

. 2600/- in the 4th pay comm|53|on_ he can not be granted the rewsed

1 N e e e e S =a

$cale of Rs 5500 9000/- W|th out the approval of Mlnlstry of Home

1.% .

| Affalrs. A fresh case is being taken up with Ministry of Home Affairs

LA

i ti) grant the scale to similarly affected teachers. Only on confirmation

from Ministry of Home Affairs the scale of 5500-9000/- can be given

t

£y== —

) the applicant. If Ministry of Home Affairs approves the pay scale of
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120 That with regard to statements made in Para 5. 10 t0 8.4 of the

qalpphcatlon the respondents beg to offer no comments being matter
1of record.

| That In view of the facts mentioned herein above it is humbly
j prayed that the present O.A is liable to be dismissed with cost.

! ‘ , ‘ ' : A ,

| | |

|| .
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DEPONENT

i | -~ VERIFICATION

P Mejor Sameer Salooja, aged 37 years s/o Gp. Capt SC

\] .

Salooja, working as Assistant Chlef Law Officer in the Office of the

|
H|

‘lrlectorate General Assam leles being authorized by the Director

\]eneral Assam Rifles the 2™ respondent herein to hereby verify and

‘(\aelare that the statements made in this written statement are true to
|

knowledge, information and belleve and | have not suppressed

, material fact.

|
L
1

e _t<__ =

And |, sign this verificatioh on this 05 day of Decemb 2v2004.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
" _ GUWAHATI BENCH: GUWAHATI
i1
|
:
' 0.A. No. 31/2004
Shri Ajay Kumar Pandey.

: Applicant
Vs
Union of india & Ors.
Respondents,
—~ AN -
In the matter of:
Rejoinder submitted by the applicant agamnst the
) written statement submitted by the respondeﬁts.
Y% AN = L - . -
I i The'Humble applicant abovenamed most respectfully begs to state as follows; -
v . H - [

I ; . . . . . e
1.1 That the applicant categoricall¥ denies the statements made in Para 1 and 4 of the
i . B

written statement and begs to submit that the applicant was wrongly placed in the

- lower scale of Rs. 1200-2040:- at the time of initial appointment which ought to have
ben Rs. 1400-2600/- since the post of Hindi Teacher 15 an entuwely separate category

- and is higher than the post of Junior {'eacher and Sr. I'eacher,

.- That the applicant categorically denies the statements made in para 5.6 and 7 of the

| writen statement and begs to state that no where in the Recruitment Rules, B. Ed has

veen specttied as requisite qualification for Hindi Teacher as pleaded by the
M .

‘respondents hiow in the written statement, and as such the qualification of B.Ed as

»

;insisted upon, is irrelevant in the instant case. Even in recent adverfisements also

T A em 5 T
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' Teaching Staff recruitment Rules, 1980”, Hindi Teacher (Graduate) 1s equivalent to

| RV]

|
B.Ed is not wantcd for Hindi Teachers whether Graduate or cven undcrgraduate. The

‘applicant joined as a Graduate Hindi Teacher and according to “Assam Rifles

* the Trained Graduate Senior Teacher of Assam Rifles. This apart, in the notification

- | published by the Govt. of India, Ministry of Home affairs under No. I-1201

Ln

v77-

Pers I dated 17.02.1981 also, the scales of Semior Teacher and even Non-Graduate

Hindi Teacher have been shown as Rs. 330-360/- ( Pre-revised). But the applicant

- being a gradvate Hindi Teacher is higher in status than the Sr. Teacher and non-

oraduatc Hindi Teacher and is cquivalent to trained graduatc Sr. tcacher only whose

f should have been placed in the scale of Rs. 1400-2600/- and not in the sc:.lie of Rs.

1200-2040/- at the time of initial appointment. This also gains support from the fact

' that in same cases, the Sr. teachers have been promoted to the post of Hindi Teacher

in the respondent department and as such Hindi Teacher is higher in status than Sr.
[ ]
Teache.r which is more conspicuous in the case of the present applicant who is not

+ i only a Hindi Teacher but is graduate as well.

‘That the applicant categ_oricaﬂ}j denies the statements made in Para 8. 9, 10 and 11 of
the writien statement and begs to state that the applicant being a Graduate Hindi
Teacher was entitled 1o the scale of Rs. 1400-2600/- at the time of initial appointment
and the said scale was eventually revised to Rs. 3000-8000/- and further to Rs. 3300-
9000/-, w.e.f 01.01.1996, As such the applicant was entitled to gef the scale of Rs.
$500-20C0/- but he was wrongiv placed in the lower scale of Rs. 1200-2040/- initially

which resuifed info his piacement in the corresponding revised scale of Rs. 4000-

A0/~ and then to Rs. 4500-7000/-,



td

It is rclevant to mention here that cven according to the Ietter No.
0.27013/35/99-PF.IV dated 03.08.2001 of Govt. of India {Annexure-II series to
! the O.A) the scale of Graduate Hindi Teacher has been specified as Rs. 5500-

90G0/-. The respondents in Para 9 of the their written statement have fairly

admitted that the applicant 18 a Graduate Hindi Teacher but have not mentioned as

prescribed scale for the Graduate Hindi Teacher.

This apart in the recent advertisement {Annexure-IV to the O.A) too, the

scale of Graduate Hindi teacher has been shown as Rs. $500-9000/-, There cannot
1' . . - . : / . |
: be two tfvpes of scales for the same post with same nature of duties and /
responsibilities under the same department. which is grossly discriminatory, and
sirikes af the verv root of Article 14 and 16 of the Constitution of India.
Paradoxically the applicant who is pretty senior in the post of Graduate Hindi
Teacher s getting the lower scale of Rs. 4500-7000/- whereas those who joined

[ J
. . .

agaigst the recent advertisements in the post of Graduate Hindi Teacher are

getting the higher scale of Rs. 5500-9000/- although they are pretty junior in the

post of comparison to the applicant which is ncither rational nor sustainabic in’

law by any standard whatsoever. As such the applicant is legitimately entitled to
the scale of Rs. 5500-9000:- since he is similarlv situated, more so when he is

pretty senior and appointed way back in 1989,

That the applicant categorically denies the statements made in Para 12 and 13 of

R W

the written statement and begs to reiterate that when the new entrants in the post

of Graduate Hindi Teacher are getting the scale of Rs. 3300-9000/- the same .



N

cannot be denicd to the applicant who has been working in the same post since
1989. ' .
That the applicant emphatically denies the statements made in Para 15. 16. 17 and
1R of the written statements and begs to submit that the Hindi Teacher is a
completelv separate and distinguished cadre who has been catcgon'zed into two |
distinct classes 1.¢. (1) Graduate Hindi Teacher and (2) Under Graduate Hindi
Teacher in the respondent department. But the respondents in the instant case.
dt:libcratél}; ignornng these fwo distinet nomenclature of categorization and pay
scales thercof and resorting to false and vague pica of B.Ed cte. shich finds no
mention any where in the Recruitment Rules. It is specifically stated that the
gréduate Hindi Tea;;hex' is entitled to the scale of Rs. 1400-2600/- ( pre-.revised}
e
and eventually to the corresponding revised scale of Rs. 3300-9000- for the
reasons state.d hereinabove and as such there is no justifiable reason for denving
the same to €hé épﬁﬁcam onlv on the plea that his original pl&ce;nent was in the
L}
hzwer scale of Rs. 1200-2040/- which was wrong and illegal.
That with regard to the statements made in Para 19 of the written statement the
applicant most respectfully begs to submit that in the 4™ pav commissions
recommendations, the designation of Hindi Teacher and the scales thereof has not
been specified anywhere. It is the respondent department, which while adopling
the recommendations of the 4% CPC, categorized the Ilindi Teacher amongst
others as. (1) Hindi Teacher (untrained) and (2) Hmch Teacher (Trained). It has
also been specified by the respondents in their ~Assam Rifles Teaching Staff
Recruitment Rules, 19807 that Graduate Hindi Teacher is equivalent to the trained

Graduate Sr. teacher of Assam Rifles and the scale of Trained Sr. Teacher
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adopted by the Assam Rifles following the recommendations of J;‘h CPC is Rs.
1400-2600/- ( pre-revised). As such the applicant being a Graduate Hindi teacher
is verv much entitled to tha‘ scale of Rs. 1460-‘2600;’- {pre-revised) and further to.
the corresponding revised scale of Rs. 3500-9000/-. Even the applicant has now
hecome eligible for the next higher scale of 6300-105000/- w.e.f 17.08.2001 .
under the ACP scheme since he has compieted the service for required tenure of
12 vears on 17.08.2001 as specified under the ACP scheme for which the

Government Scheme and orders alecady exist.

‘That 1t 1s stated that as per Assam Rifle ‘I'eaching Staff Recruitment Rule 1980,

which was published on 17.02.1981 under G.S.R 246 by the Ministrv of Home
affairs, New Delhi. The recruitment qualification prescribed for Hindi Telichers of

Assam Rifles are as follows: -

“Pre University (2 vears course} or equilavant with Hindi as one of the
. Ve . ] e v gn .
subject or with Dieloma degree with Hindi from recognized Government

Institution proficiency in imparting Education upto matric in English”

S e

i

The aforesaid rule is relied on by the.respondents Assam Rlﬂe in O.A. No
102/03 (Sri’ A. Mahendra Kumar-Vs- U.O.I and Others) which is now pending
hchor'e the ITon’ble Tribunal, on a mere perusal of the above recruitmcnt’
qualification of Hindi Teachers it would be evident that nowhers degree‘ in
Teacher training or B.Ed is prescribed fbr graduate Hindi teac-hers. Therefore
contention of the respondents made in written stﬂri’cmenté that B.Ed is necessarv
for grantiné of‘ higher scale of 1400-2600/- or 3300-9000/- is contrafy to the
recruttment rule. Moreover, the newly recruited Hindi Graduate 'i‘éachers are

being paid the scale of Rs. 5500-9000/- without insisting the recruitment of B.E




qualification. Henee the action of the respondents in denying the scale of Rs.
1400-2600/- as well as Rs. 5500-9000/- is hit by Article 14 of the @onstitution.
which would result hostile discrimination among the similarty situated Graduate
Teachers. as a resuit of arbitrary action of the respondents namety, recruited Hindi
(raduate Teachers without having any B.Ed degree are getting higher scale of
has been placed in the lower scale of Rs. 1200-2040/- which is revised to Rs.
4500-7000/- as such the said action of the z‘espbﬁdcnts z;z‘c highty arbitran:, unfair
and illegal. It would further be cvident from the advertisement issucd by the

Assam Rifles in the month of Januarv/TFebruarv’2004. wherein B.Ed was never

insisted for recruitment of Hindi Teacher in the scale of pav of Rs. 5500-9000;-,
. e

A Copy of the Recruitment Rule 1980 and the advertisement issued by the

Assam Rifles is enclosed as Annexure-A and B respectively.

That it is stated that the ap‘ph'cant whoeis a Graduate Hindi Teacher is discharging

the same duties and responsibilities like the newlv recruited Graduate Hindi

. Teachers of Assam Rifles and having the same recruitment qualification. The
. respondents Union of India cannot deny the same pav scale of Rs.3500-9000/-

{Pre-revised scale 1400-2600) to the applicant like the newlv recruit Graduate

Hindi Teachers otherwise it will hit Article 14 of the Constitution. Therefore

applicant is entitled to scale of pav of Rs. 1400-2600/- as well as revised scale of

’

- pav of Rs. 5500-9000/- with all consequential benefits,

b

‘That in the facts and circumstances. the Original Application deserves to be

' allowed with cost.
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VERIFICATION

L Sri Ajav Kumar Pandeyv. S.o Sri Sitaram Pandeyv. aged about 40 vears.

working as Hindi Teacher in 3rd Assam Rifles. C:0-99 APO, do hereby verify

that the statements made in Paragraph 1 to § of the rejoinder are true to my

knowledge and I have not suppressed any material fact.

P . I <
And T sign this verification ®n this the % day of March, 2003,
]

47"\67/ KMM é?/kp/?/
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SRS Ministry of Home Affairs
1: S New Delhi, 17 February, 1981
b ‘ . : C e

' G.:S_.R_ 246 — )Inuéi(ercise of the powers conferred by the proviso to article 309 of the

s qohsiitﬁtion, the President hereby makes the following rules regulating the method of
"+ - recruitment to. the posts of Teaching Staff Group ‘C’ in the Assam Rifles under the
- Ministry' of Home Affairs, Namely:-.

[ )
R

N Short title and commencement

. «,,vé:".'_ (f{n,_'_ b .

- -;‘_}j-l‘ : (1) These rules may be called the Assam Rifles Teaching Staff Recruitment Rules;
T 1980r ke st RN S
O . , 3.&;::\:; " :4;.}»_;..._.1_ L . | ]

*." (2) They shall come into force on the date of their publication in the Gazette of India.

o 2 N_u'm-b'er“of ;po'st's,‘ classiﬁqatioh and scale of pay: The number of posts,
- . classification and scale of pay attached hereto, shall be as specified in columns 2t04
~ of the schedule annexed hereto.

3. Method of recruitment, age limit, qualifications etc: The method of recruitment,
age limit qualifications and. in other matters rclating to the said posts shall be as
i specified in columns 5 to 13 of the schedule aforesaid. '

4. Disqualifications .

No persons .

(a) who has entered into or contracted a marriage with a person having a
spouse living or

(b) who, having a spouse living, has cntered into or contractcd a marriage

with any person ®

shall be cligifle for appointment to any of the said posts.

Provided that the Central Government may, if satisficd that such marriage is
permissible under the personal law applicable to such person and the other party to

the marriage and that there arc other grounds for so doing cxcmpt any person
operation of this rule. '

5. Power to relax

Whete the Central Government is of opinion that it is necessary of expedient so to
do, it may, by order, for reasons 1o be recorded in writing, relax any of the provisions
. of these rules with respect to any class or category of persons. '

[ 5.
Ge Savings

Nothing in these rules shall effect reservations, relaxations of age limit and other
concessions required to be provided for candidates belonging to the scheduled castes
and the scheduled tribes and other special categories of persons in accordance with
the orders issued by the Ceniral Govemment from time to time in this regard.

W
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= SCHEDULE .
Nurnber of | Classificaon] Scaleof Pay . |Whether Selection Age limit] Educational and | Whether age and |. Péri Method of - - Ifa departmental | Circumstances .
Pos . past or Non- for direct| other qualification| educational presc| -pro "Recfulh‘l’leﬂt " Promotion in which
\rj Selection post " recruits | required for direct| -ribed for direct - | ifar whether by L +Committee'exist | Union Public
j recruits {recruits recruit -will apply | -direct. _ ., | rade from which - “| whatisits | Service o
in the case of récruitment, of mghonldepu- -'| composition Commissionis~ *
promotion. By promot:op, ' abéaphm tobe IR to be consulted
: . _or by deputation| made ) i - | in making
*of transfer - recruitment
percentage of
i the vacancies tof-
R T befiledby”
. _ various meth v .
1) (2) - (3) 4 (5) (6) 1M (8) - 1.9, cay o sy o g (13)
1.Senior 21 General (i) For Graduates  Not Applicable 25 Years (relaxable upto (1) Degree froma Not applicable 2Years 50% by direct recruit- - Promotion Chairman : Not
Teacher Central Sendce Rs. 330-10-380- 35 years in the case of  recognised University promotion % - mentand 50% by Junior Teacher Deputy Inspector  applicable
Group ‘C’ (Non-, EB-12-500-EB-15 Govemment servants) o ' promotion falling which with S years General of Assam
Gazetted Non-  -560 (2) Degree in Teachers ;, direct recruitment service in the . Rifles (Head Quarters)
Ministerial) ’ Training ~ - . ’ ‘grade. '\/ S
s ’ : Members. .
. . . . . "‘1 N / ) ~ .
(i) For under Graduate . . o ‘ - 1. Assistant Inspector General - D
Rs. 290-8-330-10-380- (3) At lest 5 years teaching Rifles (A/Q) Directorale General N
EB-12-500-EB-15-560 - . experience. : ’ Assam Rifles. o
(iii) for Matric untrained : ' . {(4) Proficency in teaching : ' 2 One ofﬁoer belonging to Group B
Rs. 260-6-290-EB-6-326- through Hindi and English " : : A Category from other Department e
- 8-360-EB-8-390-10-400 medium. - = _ Other than Assam Rifles - : L
(iv) for Non- Matric untrained .- " Member Secretary : Staff Officer-2 P
Rs.260-6-326-EB-8-350 (A), Directorate General Assam ¥
Riﬂes -
24
2Hindi 74 General (i) For Graduates  Not Applicable 25 Years (relaxable upto Pre-University(2years Course) 2 Years Dby direct recruitment Not applicable Chairman : Not ‘e
Teacher Central Senice Rs. 330-10-380- 35 yearsin the case of  or equivalent with Hindias one o Deputy Inspector  applicable .
Group ‘C' (Non-, EB-12-500-EB-15 ’ Govemment servants)  of the subject or with Diploma . . " General of Assam .
Gazetted Non-  -560 . “ ~ Degree with Hindi from reco Rifles (Head Quarters)
T Ministeriat) \‘“\\.\ -gnised Government Institution : grade.
‘ 27 wyez” ™+ <. Proficiency in imparting : Members.
s T~ Education upto matric in Engfish. ‘ : .
. . (ii) For under Graduate ' . o '\\ . ) . 1. Assistant Inspector General
\ Rs. 290-8-330-10-380- . ‘ ~\ Rifles (A/Q) Directorate General
A . EB-12-500-E8-15-560 T | S e T o Assam Rifles. :
- ’ T T - - - - o e o . — . ) ‘ o . 2. One officer belonging to Group ¢
° ’ : = o A Category from other Department -
. L Other than Assam Rifles
. . - N
\ _ ’ - Member Secretary : Staff Officer-2 B [}
(A), Directorate Generat Assam ’

. Rifles
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Number of | Classification] Scale of Pay Whether Selection Age limit| Educational and . { Whether age and| Period of| Method of . In case recruitment If a departmental | Circumstances
Neoe . postor Non- -« -~ -+~ -for direct| other qualification| educational presc{ probation| “Recruitment " | by promotion/depu Promotion in which
| Selection post recruits | required for direct| -ribed for direct if any whether by tation/absorption, Committee exist | Union Public
o recruits |recruits - recruit will apply . direct rade from which what is its Senvice
N D | inthe case of recruitment, or | promotion/depu- composition Commission is
1oL e S promotion. By promotion absorption to be to be consulted
T s or by depulation| made in making
? - - S or transfer and recruitment
B percentage of
¢ the vacancies to|
. * be filled by
various methodsg.
M 2) 3) (4) (5) ~ (6) @ (8) - (9) (10) (1) (12) (13)
2.Junior 41 General Rs. 260-6-326-EB  Not Applicable 25 Years (relaxable upto 1. Pre-University(2years Course) 2 Years by direct recruitment Not applicable Chairman : Not
Teacher Central Service . -8-350 35 years in the case of  or equivalent or Matriculate S : ' Deputy Inspector  applicable
- Group ‘C’ {Non-, Govemment servants) . Normal Basic Teacher Training General of Assam
Gazetted MNon- B S e Rifles (Head Quarters)
Ministerial) " 2. Should be capable of imparting grade.
Members.

Teaching in Hindi English medium

1. Assistant Inspector General
Rifles (A/Q) Directorate General

Assam Rifles.

2. One officer belonging to Group
A Category from other Department
Other than Assam Rifies

Member Secretary : Staff Officer-2
(A), Directorate General Assam’

Rifles
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